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The applicant is an Association which 

WLS formed in the year 1995 for redressal of 

gAevances of the employees of the Audit 

Dpartmeflt, Guwahati. In the year 1997, the 

oce of the Principal Accountant, General 

(AFdit) Meghaiaya was bifurcated and the 

oe of. the Principal AcoUflthflt General 4  
(Ahdit), Assam was .separated from the main 

o4ce. The members of the Audit Association 

opted for poting at Assam. In the year 2006 

a To-ve was initiated to eparat.e the common 

grup ) and D'cadres in the Audit offics'äf 

-. 

thi Principal Accountant L.ienera Ju 

AJam and office of the Principal Accountant 

G4ierài (Audit) Meghalaya, Arunachal 

Prjdesh and Mizoram. Shiflong, vide order 

d1ed 23.03.2006 created separate offices for 

Aripachal 	.Pradesh 	and 	Mizorain. 

Re1resent.atiOfl was submitted by the 
Contd- 
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2 1 
Contdj- 

22.06.2006 applicant Association. It is 1 submit±ed 

hehaif of the applicants' Association that tY 
applicants' have no dispute 'vith regard to 

the 	cadre 	separation. 	Hwever. 	their 

grievance is that in spite of the option cpt.ed 

for Assam, they have beeti depioved to 

various places on deputation. Counsel for 

the Applicant Association alo brought to 

my notice 	to the administrative report, 

wherein it is mentioned that aUocatio!n of 

s€nior auditors sanctioned s1rength is 314 

and PIP is 257 and allocation of senior 

auditors sanctioned strength Lis 75 and PIP 

is 62. They submitted That it i  is cileaJr that 
deputation 	adopted 	is 	faulted 	and 	i 
violation of the law laid down, 

Heard Mr D.K. Da&, learnd counsel for 

the applicant association and Mr G. Baishya, 

learned Sr. C.G.S.C. for the respondents.. 

Counsel for the respondents submitted 

that, aggrieved persons are not pàriis in this 
an 

proceedingsince Union and 2id..ap plicant 

being the General Secretaiy of the 

Association has med this applicaton, it is 1ik 

a Public Interest Litigation. He also quoted 

Rule 4(v)(b) of the CAT Act, and argaed that 

minimum cone aggrieved' person must be a 

party. Therefore, this application does not 

stand in its legs. 

Contd/- 

/ 
- 	 . 	 -- 

	 r 	 1-., 
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I have-  given due consideration to the  

Lrguments advanced by the learned .counstei 

or the partie. Counsel for the respondents 	. 

ilso submitted that he would like to take 

nstrüctions. Let is be done. 

Post on 25.07.2006. 	- 

Considering the facts that -Association 

iad represented the grievance of its members 

ith the respondents and that it is recognized 

y The respondents, their grievance has been 

onsidered by the respondents and acted 

ipon on representations. The contention, of 

heJ respondents that Association cannot be a 

arty in such proceeding,.. cannot be 

icepted flowever, hañng regard to the fact. 

hat applicants are interested with the.affair' 	L 

f'the members of the Association. I am of the 

iew that it cannot be straight away reject:ed 

that ground alone However, the 

In the interest of justice 	by way of,  

0 	 i 
interim measures, I dixet the rpodts to  

•0 

là maintain status quo tall the 1 ext date of 

II bea 

Vice-Chairman 
/ tnb/ . 	 . 	.. 	

0,• 

IJ- 
6.08.2006 The 	responderits 	are directed 	too  

- 	. 	. file the written statement as early as 
S  possible so that. the pleadings 	can be 

completed and the O.A. can be heard in 

. 

the next Division Bench. 

Post 	before 	the 	next 	available 
Division Bench. 

0, 

S. 

ft I 	F 	O 

-(L 	nkm 
Vi c e -Ch a irma n 

/b- 64 5) O ) "( . . 	. 0 . 

/ '.. 
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• 	 0L09. 2006 Present: Hon'ble Sri K.V. Mchidanandan No 1 	 Vice-Chajrmaii. 

$ 	- 	 Learned Counsel for the Appliant 
sought for two weeks time to file rejoinder. 

9,0 
Let it be dore. 

Posted on 18.0.2 006. Interim order 

dated 22.06.2006 will cotitinue till the 

next date. 

' t

Vice-Chairman 
1TTh/ VL) tk 	I  

18.9.2006. 	MrS.R.sSochoudhury g, learned counsel 
for the applicant su3mit8 that rejoinde: 

• 	 (. .. 	 has already been filed. 1et the O.A. be 
• 	admitted. 

post on 26.10.2006.9 

J crreYlLQ 7k  

ct 	 Vice-chairman 
bb 

• 	 26.10.2006 Present: Hon'ble Sri K.V Sachidanandan 
Vice-Chairman. 

Considering the issue involved and 

-. 	 sce idfial matters have already been  

admitted, I am of the vie'icT that the 0 A to 

be admitted Admit 

J 	 • 	. 	. Pleadings are complate. Post on 

ii'- 	 13 11 2006 

Vice-Chairman 
/mb/ 

)- ACV 	

r 	

13 .1l.2006.. 	post the matter on 11.12.06 

I 	 't! 	 • 	. 	Vice-&iairmar 
bb 

k€ 	
11 • 12 • 06 

4 k C5JL 	 pg 
l-- kA ç ii  

post before, the next Division Bench 

Vice-chairman 
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0.A. 155 ot 06 

post the matter on 19.3,07. 

Member 	 Vice-Chairman 

im 
i6 ('11 j' 	c etc. 

6 	
pr 

\\ 



0.A.No.155/2006 

15.03.2007 Present: Hon'ble Shri K.V. 

Sachidanandañ, Vice-Chairman 

Hon'bleShri Tarsem Lal, 
Administrative Member. 

Let this case be listed on 

19.03.07. 

Member 	Vice-Chairman 

fr 
54. vj~t 

77°? 
- - L 

, 

n km 

20.03.2007 	Heard Mr D.K. Das, learned 

counsel for the applicants and Mr G. 

Baishya, learned Sr. C.G.S.C. for the 

respondents. Hearing concluded. 

Judgment delivered in open court, kept 

in separate sheets. The application is 

disposed of. No order as to corts. 

Member 	Vice-Chairman 

n km 

/ 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

O.A. No.155 of 2005 

DATE OF DECiSION:(?,03.20O7 

The Civil Audit Association & Mr. 	 Applicant(s) 

Mr D.K. Das, Mrs R.S. Choucihury and 
	

Advocate(s) for the 
B.Purohit 	 applicant(s) 

- Versus- 

Union of India & Ors. 	 Respondents 

Mr G. Baishya, Sr. C.G.S.C. 	 Advocate(s) for the 
Respondent(s) 

CORAM 

THE HON'BLE SHRI K.V, SACHIDANANDAN J  VICE CHA1 RMAN 
THE HON'BLE SHPJ TARSEM LAL, ADMINISTRATIVE MEMBER 

Whether reporters of local newspapers 
may be allowed to see the Judgment? 

Whether to be referred to the Reporter or not? 

Whether to he forwarded for including in the Digest 
Being complied atJodhpur Bench? 

Whether their Lordships wish to see the fair copy 
of the Judgment? 

X/No 

JC/No 

p/No 

Lairm an 

/}/1 2 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.155 of 2006 

Date of Order This the 201h  day of March 2007 

The Hon'ble Sri K.V. Sachidanandan, Vice-Chairman 

The Hon'ble Shri Tarsem Lal, Administrative Member 

The Civil Audit Association (Gr. 'C' & 'D') 
Office of the Principal Accountant General (Audit), 
Assam, Guwahati - 781029 
Represented by its General Secretary.  

2, 	Md. Taizuddin Ahmed 
S/o Late Rezeque All, 
A.G. Quarter Complex3  
Quarter no.86, Beharbari 
Borsojai, Guwahati-781 0029 
Presently holding the post of General Secretary, 
Civil Audit Association (Cr. C & D), Assam, 
Office of the Pr. Accountant General (Audit), 
Assam,Maidamgaon, Guwahati-781 029. 	......Applicants 

By Advocates ME D.K. Das, Mrs R.S. Choudhury 
and B. Purohit. 

- versus - 

The Union of India, represented by the 
Corn ptroller & Auditor General of India, 
10, Bahadur Shah Zafar Marg, 
Indraprastha Head Post Office, 
New Delhi, I/O UCP, 

The Principal Director (Staff), 
Office of the Comptroller & Accountant Genral of India, 
10, Bahadur Shah Zafar Marg, 
Indraprastha Head Post Office, 
New Delhi - 110002. 

The Principal Accountant General (Audit, Assarn., 
Maidamgaon, Guwahati-781029. 

The Principal Accountant General (Audit), 
Meghalaya, 
Shillong-793001 	 Respondents 

By Advocate Mr G. Baishya, Sr. C.G.S.C. 

L 
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K..V. SACHIDANANDAN (VICE-CHAIRMAN) 

The applicant No.1 is an Association of Civil Audit Group 

'C' & 'D' employees in the Office of the Principal Accountant General 

(Audit) represented by the applicant No.2, the General Secretary of 

the said association. 

2. 	In the year 1997 the Office of the Principal Accountant 

General (Audit, Meghalaya was bifurcated and the Office of the 

Principal Accountant General (Audit, Assam was formed/separated 

from the main office. The members of the Audit Association opted for 

posting at Assam. But, in the year 2006 a move was initiated to 

separate the common Group 'C' and 'D' cadres in the Audit offices of 

the Principal Accountant General (Audit, Assam and Office of the 

Principal Accountant General (Audit), Megh alaya, Arunach a! Prad esh 

and Mizoram vide order dated 23.03.2006 by creating separate offices 

for Arunachal Pradesh and Mizoram. The members of the Association 

have pleaded that they have no dispute with regard to the cadre 

separation. However, their grievance is that in spite of the option 

opted for Assam, they have been deployed to various places on 

deputation. Aggrieved by the said action of the respondents the 

applicants have filed this O.A. seeking the following reliefs: 

"8.1 Set aside and quash the impugned order dated 
09.06.2006 issued under memo NoEstt.I/Order 
No.24 by the Principal Accountant General (Audit), 
Meghalaya, Arunachal Pradesh and Mizoram to the 
extent whereby 7 members of the Applicant 
Association (namely, Sri Bibash Chandra Mandal, Sri, 
Provangshu Dutta Roy, Sri Ran.jit Gogo!, Sri Ratna 
Joardar, Sri Binoy Kr Das, Smti Malina Acharjee, Sri 
Snehashis Roy) have been transferred/sent on 
deputation to Aizwal (Mizoram) and Itanagar 

I 
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(Arunachal Pradesh) in consequence to the 
separation of the Group 'C' & 'D' cadres. 

8.2 Direct the Respondent authorities to separate the 
Group 'C' & 'D' cadres as per sanctioned strength 
and not as per man in position and accordingly 
adjust the employees of the Department in their 
choice of posting. 

8.3 Direct the Respondent authorities to cancel the 
impugned Orders dated 09.06.2006 and 13.06.2006 
(and any other Orders passed in consequence 
thereto) in so far as they are related to the seven 
members of' the Applicant Association and adjust 
them against the clear existing vacancies in the 
Department. 

8.4 Direct the Respondent authorities to address the 
grievances of the Applicant Association so raised by 
them in their Representation dated 06.04.2006 
before issuing any adverse order against any of the 
members of the association." 

3. 	The respondents have filed a detailed written statement 

and also an additional affidavit in which it is clearly stated in 

paragraphs 3 and 4 as follows 

"3. That the respondents beg to state that the 
Association filed the ajoresaid case expressing 
grievances for transfer of the seven members of 
their Association which clearly stated in paragraph 
4.7 of the application. Out of the said seven 
applicants five applicants were already. repatriated 
back to the office of Pr Accountant General (Audit) 
Assam vide order dated 23.02.2007. The said 
officials are at serial No.4, 5. and 8 to 10 of the said 
order dated 23.02.2007. 

4. That the respondents beg to state that the repatriate 
order of the said applicants were issued within eight 
months from the order of transfer dated 09.06.2006 
clearly shows that the intension of the respondents 
is to accommodate all their employees including 
Group C and D cadre as per their option and in the 
• process they will be accommodated within very 
short time. It is pertinent to mention here that Shri 
Bibhashj Ch. Mandal will be accommodated soon 
and his order of repatriate is expected within a 
month. In the case of Pravanshu Dutta Ray the 
process has been initiated and he will be repatriated 
as per his option as and when the vacancy arise." 
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It is an admitted fact that according to the applicants 

seven of their members have been affected by the said order out 

which, according to the respondents, six have been accommodated 

and the one left out is Shri Pravanshu Dutta Ray whose case is under 

process and the respondents have assured in the additional affidavit 

that they initiated the process and the applicant will be repatriated as 

per his option as and when vacancy arises. 

In view of the above submission in the additional affidavit 

we are of the view that there is nothing left for adjudication and the 

issue has already been settled. Therefore, we direct the respondents 

to adhere to their affidavit and promises made therein as 

expeditiously as possible, in any case in the next available vacancy. 

The Q.A. is accordingly disposed of as above. No order as 

to costs. 

The learned counsel for the applicant submitted that he 

may be given liberty if he is further aggrieved. It goes without saying 

that the applicant is at liberty to choose his own option in approaching 

the appropriate forum if he has any further grievance. 

(TARS EM LAL) 	 (K. V. SACHIDANANDAN) 
ADMINISTHATIVE MEMBER 	 VICE-CHAIRMAN 

nkm 
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SYNOPSIS 

The Applicant Association was formed in the year 1995 to address the grievances of the 

employees of the Audit Department at Guwahati. In the year 1997 the Office of the Principal 

Accountant General (Audit) Meghalaya was bifurcated and the office of the Principal 

Accountant General (Audit), Assam was formed/ separated from the main office. During the 

said period the members of the Audit Association opted for posting at Assam. However, in the 

year 2006 a move was initiated to separate the common group 'C' and 'D' cadres in the Audit 

offices of the Principal Accountant General (Audit), Assam and office of the Principal 

Accountant General (Audit) Meghalaya, Arunachal Pradesh and Mizoram, Shillong, vide 

circular dated 23.03.06 by creating separate offices for Arunachal Pradesh and Mizoram. 

(Annexure- A). In this regard a representation was submitted by the Association to the 

Respondent No.1 for framing the modalities of cadre separation of Group 'C' and 'D', further 

requesting not to effect any transfers/ deputation of any of the employees (Annexure - B 

Colly). However, without addressing the grievances of the Applicant Association, the 

Respondent No. 3, vide impugned order dated 09.06.06 was pleased to separate the Group 'C' 

and 'D' cadre with immediate effect further sending seven employees of the Association on 

deputation to Aizwal (Mizoram) and Itanagar (Arunachal Pradesh) (Annexure- E). It is 

pertinent to state that clear sanctioned vacancies are available in the office of the Principal 

Accountant General (Audit), Assam as is evident from a bare perusal of Annexure-E. Despite 

such vacancies the impugned orders dated 09.06.06 and 13.06.06 have been issued. Hence 

this application challenging the legality and validity of the impugned action of the Respondent 

Authorities in issuing the impugned order dated 09.06.06 and 13.06.06.to the extent to which 

the orders relate to the impugned posting of the members of the applicant association at 
Itanagar and Aizawl. 
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4 	LIST OF DATES 

1997: 	Office of the Principal Accountant General (Audit), Assam was created by 

separating from the Meghalaya office. 

	

28.03.2006: 	Circular issued by the Deputy Accountant General, Guwahati inviting options 

for choice of posting for cadre separation of the Officials of Group 'C' and 'D' 

(Annexure - A, page 	) 

06.04.2006: The Applicant Association submitted a representation to the Respondent No. 1 

regarding cadre separation of Group 'C' and 'D' posts on the basis of 

sanctioned strength. The same was forwarded vide letter dated 13.04.06 of the 

Respondent No. 3. 
(Annexure - B Colly, page 

19.04.2006: 	The Applicant No. 2 wrote to the Respondent No. 3 for information with 

and 	regard to the sanctioned cadre strength and the persons in position in the 

25.05.2006 	Group 'C' and 'D' posts. 	
(Annexure - C Colly, page 1 01.20) 

29.05.2006: 	The Respondent No. 3 informed the Applicant No. 2 that the data desired by 

him was not readily available. 
(Annexure - D, page 2L ) 

09.06.2006: 	The Respondent No. 4 issued the impugned order placing the officials of 

Group 'C' and 'D' cadres permanently on deputation basis in the separated 
offices at Aizwal (Mizoram) and Itanagar (Arunachal Pradesh). Seven 

members of the Association were also illegally transferred/ deputed to 

Aizwal/Itanagar despite the availability of clear vacancies in the Assam office 

of the Department. 	
(Aimexure - E, page 23) 

13.06.2006: 	The Deputy Accountant General (Audit) Assam informed the Deputy 

Accountant General (Audit) Meghalaya that the steps were being taken to 

release the officials of the office who had been placed on deputation. 

(Annexure - F, page . 	) 

19.06.2006 	The Applicant Association submitted a representation to the Respondent No. 3 

for redressal of their grievances. 
(Annexure - G, page N3 	) 
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(An Application under Section 19 of the Administrative Tribunals  

CY 

Act, 1985.) 
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.- 

ORIGINAL APPLICATION NO. IS b of 2006 

BETWEEN 

The Civil Audit Association (Gr. 'C' & 'D') 

Office of the Principal Accountant General (Audit) 

Assam, Guwahati - 781029 

Represented by its General Secre 7  

Md. Taizuddin Ahmed 

Late Rezeque Au 

A.G. Quarter Complex 

Quarter no. 86 ,Beharbari 

Borsojai, Guwahati-78 10029 

Presently holding the post of General Secretary, 

Civil Audit Association 

(Gr. C & D), Assam 

Office of the Pr. Accountant General (Audit), Assam 

Maidamgaon, Guwahati - 781029. 

APPLICANTS 
-AND - 

1. The Union of India, 

Represented by the Comptroller & Auditor General of 1ndia, 

10, Bahadur Shah Zafar Marg, 

Indraprastha Head Post Office, 

NewDeihi — ilO 002 

V~~ 

The Principal Director (Staff), 

Office of the Comptroller & Accountant General of India, 

10, Bahadur Shah Zafar Marg, 

Indraprastha Head Post Office, 

New Delhi - 110 002 

The Principal Accountant General (Audit), Assam, 

Maidamgaon, Guwahati - 781 029 

* 
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4. The Principal Accountant General Audit), Meghalaya, 

Shillong - 793001 

RESPONDENTS. 

 

DETAILS OF THE APPLICATION 

PARTICULARS OF ORDERS AGAINST WHICH THIS 

APPLICATION IS MADE: 

The instant application is directed against the impugned action of the 

Respondent authorities of issuing the order under memo No. Esstt. JlOrder 

No. 24 dated 09.06.2006 whereby consequent upon the separation of Group 

'C' and 'D' cadres of the office of the Principal Accountant General (Audit), 

Assam, Guwahati and Principal Accountant General (Audit), Meghalaya, 

Arunachal Pradesh and Mizoram, at Shillong into separate offices at 

Guwahati, Shillong, Arunachal Pradesh and Mizoram, several employees 

working as Senior Auditors/Auditors/Stenographers of the Association have 

been displaced and have been deputed to Aizwal (Mizoram) and/or 

Itanagar(Arunachal Pradesh). As such, the Association is aggrieved by the 

impugned Order dated 09.06.2006 to the extent to which it relates to the 

transfer/deputation of the members of the association in an illegal and 

arbitrary manner, despite clear vacancies being available as per the sanctioned 

strength. The applicants are further aggrieved by any subsequent order passed 

thereto by the Respondent Authorities in violation of the rights guaranteed to 

under 

Articles 14 and 16 of the Constitution of India. 

JURISDICTION OF THE TRIBUNAL: 
The Applicant declares that the subject matter of the application is well within 

the jurisdiction of this Hon'ble Tribunal. 

LIMITATION: 
The Applicant further declares that this application is filed within the 

 

\/ 3. 

limitation prescribed under Section 21 of the Administrative Tribunals Act, 

1985. 
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4. 	FACTS OF THE CASE: 

4.1 That, the Applicant No.1 is an Association duly registered and 

established in the year 1995 to cater to and redress the grievances of the 

employees of Group 'C' and 'D' cadre working under the office of the 

Principal Accountant General (Audit), Assam, Guwahati. The said 

Association is duly recognized by the Government of India and is 

affiliated to the National Audit Association, Gwalior. As such, the said 

Association has approached this Hon'ble Tribunal through its General 

Secretary, i.e. the Applicant No.2 herein for redressal of their 

grievances. The Applicant No.2 is competent to and has been duly 

authorised to file this Application. The members of the said Association 

being the citizens of India are entitled to all rights and privileges and 

protections guaranteed to the citizens of India under the Constitution of 

India and the laws framed thereunder. 

4.2 That, in the year 1997 due to the demand of the public as well as the 

Government of Assam, the Office of the Accountant General (Audit), 

- the headquarter of which was situated at Meghalaya was bifurcated and 

the Office of the Accountant General (Audit), Assam was createdlshifted 

at Guwahati. At the relevant time, the officials were posted as per the 

willingness exercised for option of posting, called by the then 

administration of the Shillong Office. Accordingly, the officials opting 

for the work under the Accountant General (Audit), Assam, were 

allocated to the Guwahati Office and the remaining officials were 

allocated against the work of the Accountant General (Audit), 

Meghalaya. Be it stated herein that the Meghalaya office was also 

looking after the works of Mizoram and Arunachal Pradesh since the 

\ 	 same had not been separated. 

4.3 That, in the year 2006 a move was initiated by the Respondent 

Authorities to. separate the common Group 'C' & 'D' cadre between 
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Meghalaya and Assam offices and accordingly, a circular under memo 

No. Estt.-1/AuJ1-81/CS/2005-06/388 was issued on 23.03.2006 by the 

Deputy Accountant General (A & W), Assam. In the said circular it was 

notified that the office of Principal Accountant General (Audit), 

Arunachal Pradesh and Accountant General (Audit), Mizoram would be 

set up at Itanagar and Aizwal respectively and as such, the cadre control 

authority, viz the Principal Accountant General (Audit), Meghalaya had 

accordingly decided to separate the common Group 'C' & 'D' cadre in 

Guwahati and Shillong offices. It was further notified that each officials 

in the Group 'C' & 'D' cadre would be required to submit an"Option 

Form" for choice of office of posting and four other options to go on 

deputation to other offices in order of preference. 

A copy of the said Circular dated 

23.03.2006 is annexed herewith and marked 

as ANNEXURE - A. 

4.4 That, accordingly the members of the Association working under the 

Group 'C' & 'D' cadre submitted their options for implementation of 

cadre separation so envisaged, on 07.04.2006. However, the members 

of .  the Association had an emergent General Body Meeting on 

05.04.2006 to discuss the modalities of cadre separation of Group 'C' & 

'D' cadres. It was accordingly decided by the Resolution No.1 of the 

said meeting held on 05.04.2006, to urge upon the Respondent No.1 to 

effect the cadres separation of Group 'C & 'D' cadres without effecting 

any transfer/deputation of Group 'C' & 'D' officials working under 

Office of Principal Accountant General (Audit), Assam. The said 

resolution taken in the meeting of 05.04.2006 was duly forwarded to the 

Respondent No.3 on 06.04.2006 with a prayer to forward the same to the 

Respondent No 1. Accordingly, the Respondent No.3 vide covering 

letter dated 13.04.2006 was pleased to forward the representation of the 

Civil Audit Association to the Respondent No.1. 
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Copies of the letter dated 13.04.2006 as well 

as the representation dated 06.04.2006 are 

annexed herewith and marked as 

ANNEXUTRE '- B Colly., 

4.5 That, in furtherance of their cause for protecting the interest of the 

members of the Association, the Applicant 'No.2 vide his letter dated 

19.04.2006 and 25.05.2006 wrote to the Respondent No.3 for providing 

certain data with regard to the cadre strength of Group 'C' & 'D' 

officials working under the Principal Accountant General (Audit), 

Assam office. 

Copies of the letters dated 19.04.2006 and 

25.05.2006 are annexed herewith and 

marked as ANNEXURE - C Colly. 

4.6 That, in pursuance to the said query, the Senior Audit Officer 

(Administration) under the office of the Principal Accountant General 

(Audit), Assam informed the Applicant No.2 'that the particulars as 

desired by the Association were not readily available and' the same 

would be furnished to the Association on receipt of the same from the 

Office of the Principal Accountant General (Audit), Meghalaya. 

A copy of the letter-dated 29.05.2006 is 

annexed herewith and marked as 

ANNEXURE - D. 

4.7 That, however, to utter shock and surprise of the Applicants, the 

Respondent Authorities without addressing the grievances of the 

Applicants made vide their representatin dated 06.04.2006 (Annexure-

B Colly herein) issued an impugned Order under memo No. Estt. IlOrder 

No. 24 dated 006.2006, whereby, consequent upon the separation of 

Group 'C' & 'D' cadres, the employees were placed permanently in the 
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offices as shown against their name. A list showing the names of the 

officials placed on deputation to the deficit officers on the basis of 

seniority/options was also prepared and the said order was given 

immediate effect from the same date, i.e. 09.06.2006. It is pertinent to 

mention herein that in the said impugned order, the names of 7 (seven) 

members of the Applicant Association also figured in Annexures - V & 

VI, who were placed on deputation to the Office of the Accountant 

General (Audit), Mizoram and Accountant General (Audit), Arunachal 

Pradesh. The names of the said seven officers who were effected 

/deputed are as under: 

1. Sri Bibash Chandra Mandal 	. . .Auditor 	Opted for Assam 

Sri Provangshu Dutta Roy 

Sri RanjitGogoi 

Sri Ratna Joardar 

Sri Binoy Kr. Das 

Smti. Malina Acharjee 

Sri Snehashis Roy  

• . . Stenographer 

Sr. Auditor 

Sr. Auditor 

Sr. Auditor 

Sr. Auditor 

.+neC19l1c 

Opted for Assam 

Opted for Assam 

Opted for Assam 

Opted for Assam 

Opted for Assam 

Opted for Assam 

A copy of the said impugned order-dated 

09.06.2006 along with all its Annexures is 

marked herewith as ANNEXURE - E. 

4.8 That, in pursuance of the said impugned notification dated 09.06.2006 

the Deputy Accountant General (Administration) under the office of the 

Principal Accountant General (Audit), Assam wrote to the Deputy 

Accountant General (Administration), Meghalaya vide letter dated 

13.06.2006 stating, inter alia, the steps are being takçn to release the 

officials who had been placed on deputation from their posting at Assam 

- 	office to Mizoram and Arunachal Pradesh. 	- 
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A copy of the said letter dated 13.06.2006 is 

annexed herewith and marked as 

ANNEXURE - F. 

4.9 That, immediately thereafter, the Civil Audit Association in an emergent 

Body meeting held on 15.06.2006 resolved to agitate the grievances of 

the said seven officials so affected by the impugned orders dated 

09.06.2006 and 13.06.2006 in the appropriate forum. That the applicants 

state that pursuant to the said emergent General Body, the Applicant 

no.2 submitted a representation on 19.06.2006 to the Respondent no.3 

for not releasing the Group 'C' & 'D' officials who had been transferred 

on deputation to other offices pursuant to the separation of Group 'C' 

and 'D' cadre posts. However no positive action has been forthcoming 

from the authorities to redress the grievances of the Applicants. 

A copy of the said representation 

dated 19.06.2006 is annexed 

herewith 	and 	marked 	as 

ANNEXURE- G 

4.10 That it is further pertinent to mention herein that upon enquiry, 'the 

Applicant No.1 could find out the allocatedlsanctioned cadres strength 

under a different cadres in the office of the Principal Accountant General 

(Audit), Assam as published in the Administrative Report for the year 

2004-2005. As per the said Report the Group-C posts of Senior 

Auditors had a sanctioned strength of 314 whereas only 257, persons 

were holding position. Similarly, the Group-C posts of Auditors the 

sanctioned strength was 61 

only 16. Also, the sanctioned strength of cadre posts of Stenographer 

\\ \ was 5, whereas the person in position was only 1. As such, it is evident 

kiat cleacancies are available in the çffice, pf the Principal 

Accountant General (Audit), Assam to accommodate the persons who 
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had been illegally deputed to the offices to be opened at Itanagar and 

Aizwal. It clearly reflects that the Respondent Authorities with a clearly 

malafide intention are seeking to transfer/depute the said 7 officials from 

the office at Assam to the offices which are to be opened at Itanagar and 

Aizwal. The Applicants apprehend the Authorities are likely to issue 

necessary orders in this regard very shortly and as such, have 

approached this Hon'ble Tribunal by way of the instant application for 

the redressal of their grievances. It is categorically stated herein that the 

members of the applicant association who have been transferred/sent on 

deputation to Aizwal and Itanagar are still holding charge in their 

respective posts at Guwahati and have not yet been released from their 

posts. 

5. 	GROUNDS FOR RELIEF/S WITH LEGAL PROVISIONS: 

5.1 For that, the Respondent Authorities while issuing there impugned 

orders dated 09.06.2006 and 13.06.2006 have completely failed to take 

into consideration the representation so filed by the Association on 

06.04.2006. The fact that clear and categorical vacancies are available 

under the office of the Principal Accountant General (Audit), Assam has 

been completely ignored/overlooked by the Authorities while issuing the 

impugned order dated 19.06.2006. As such, the same is liable to be 

interfered with by this Hon'ble Tribunal. 

5.2 For that, the employees of the Association 'have already undergone 

several hardships due to shifting of the office of the Principal 

Accountant General (Audit), Assam in the year 1997. As such, another 

transfer/deputation would not only cause a lot of hardships to the 

.. , 7- 

	

	employees, but would also put financial stress on them. The Group-'C' 

& 'D' officials belong to relatively low income groups and as such, 

subjecting them to such unwarranted financial hardships is illegal, 
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arbitrary, malafide and is also violative of the provisions of Articles 14 

and 16 of the Constitution of India. 

5.3 For that, a bare perusal of the impugned order dated 09.06.2006 makes it 

evident that all the 7 persons who had been placed on deputation vide 

Annexure-V and VI had opted for Assam in their "Option Form" and the 

Authorities without application of mind, in an arbitrary and malafide 

manner have held that the said persons are not covered by option and 

hence are being placed on deputation to Aizwal andlor Itanagar. 

Considering the fact that the Administrative Report of 2004-2005 

categorically envisages several vacancies in the cadre of Senior 

Auditor/Auditor/Stenographer under the Principal Accountant General 

(Audit), Assam, it was incumbent upon the Respondent Authorities to 

have accommodated the said 7 persons within the office at Assam. Not 

having done the same has caused severe prejudice to the Applicant 

Association as well as its members and the same is liable to be interfered 

with by this Hon'ble Tribunal. 

5.4 For that, in the backdrop of the facts and circumstances that have been 

narrated herein above, it is apparent that the impugned action on the part 

of the Respondents is purely in violation of Articles 14, 16 and 21 of the 

Constitution of India, besides being illegal, arbitrary and malafide. 

5.5 For that, the Respondent Authorities acted illegally in issuing the 

impugned order dated 09.06.2006, without first addressing the issue of 

the modalities of cadres separation of Group-'C' & 'D' cadres which 

have been raised by the Applicant Association in their representation 

dated 06.04.2006. In the said representation it had been categorically 

mentioned that the officials of Group - 'C' & 'D' cadres of the Principal 

Accountant General (Audit), Assam should not be dislocated and that 

the formation of modalities ought to be on the basis of the sanctioned 
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strength. However, the Respondent No.1 is yet to address such 

grievance/issues raised by the Applicant Association. This Hon'ble 

Tribunal would therefore be pleased to intervene in the matter and grant 

appropriate relief to the Applicants by issuing specific directions to the 

Respondent Authorities for adjusting of employees as per the sanctioned 

cadre strength. 

5.6 For that, it is clearly evident that the impugned order dated 09.06.2006 

has been issued most mechanically without application ofmind to the 

relevant factors. In fact, factors other than relevant and bonafide have 

been taken note of while issuing the said impugned order. Under these 

circumstances it is apparent that the said impugned action is grossly 

illegal, arbitrary, unfair, unreasonable and capricious. No person 

reasonably instructed in law could have issued the said impugned order, 

especially considering the fact that clear vacancies existed in the cadres 

inder the office of the Principal Accountant General (Audit), Assam. 

The same reflects malice in law as well as malice in facts. As such, the 

said impugned order is liable to be set aside and quashed. 

5.7 For that, this application is filed bonafide and in the interest of justice. 

DETAILS OF REMEDIES EXHAUSTED: 

That the applicants declare that they have no other alternative and efficacious 

remedy available to them except by way of this instant application. 

MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY 

OTHER COURT: 

That the applicants declare that no such writ petition or suit has been filed 

/ regarding the matter in respect of which this application has been made, 

before any Court or any other authority or any other Bench of the Tribunal nor 

any such application, writ petition or suit is pending before any of them. 
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8. 	RELIEFS SOUGHT FOR: 

Under the facts and circumstances stated above, the applicants humbly pray 

that Your Lordships be pleased to admit this application and notice be issued 

to the Respondents to show cause as to why the reliefs sought for by the 

applicants shall not be granted, call for the records of the case and on perusal 

of the records and after hearing the parties on the cause or causes that may be 

shown, be pleased to grant the following reliefs: 

8.1 Set aside and quash the impugned order dated 09.06.2006 issued under 

memo No. Estt. I/Order No.24 by the Principal Accountant General 

(Audit), Meghalaya,, Arunachal Pradesh and Mizoram to the extent 

whereby 7 members of the Applicant Association (namely, Sri Bibash 

Chandra Mandal, Sri Provangshu Dutta Roy, Sri Rarjit Gogoi, Sri Raffia 

Joardar, Sri Binoy Kr. Das, Srnti. Malina Acharjee, Sri Snehashis Roy) 

have been transferred/sent on deputation to Aizwal (Mizoram) and 

Itanagar (Arunachal Pradesh) in consequence to the separation of the 

Group 'C' & 'D' cadres. 

8.2 Direct the Respondent authorities to separate the Group 'C' & 'D' 

cadres as per sanctioned strength and not as per man in position 

and accordingly adjust the employees of the Department in their choice 

of posting. 

8.3 Direct the Respondent authorities to cancel the impugned Orders dated 

09.06.2006 and 13.06.2006 (and any other Orders passed in consequence 

thereto) in so far as they are related to the seven members of the 

Applicant Association and adjust them against the clear existing 

vacancies in the Department. 

8.4 Direct the Respondent authorities to address the grievances of the 

Applicant Association so raised by them in their Representation dated 

06.04.2006 before issuing any adverse order against any of the members 

of the association. 
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8.5 Any other relief or reliefs to which the applicants are entitled to, under 

the facts and circumstances of the case as may be deemed fit and proper 

by this Hon'ble Tribunal. 

9. INTERIM RELIEF PRAYED FOR 

The Applicants pray that this Hon'ble Tribunal be pleased to direct the 

Respondent Authority particularly the Respondent no.3 not to issue release 

Orders with regard to the seven members of the Applicant Association posting 

them to Aizwal and/or Itanagar and/or to stay/suspend the operation of the 

impugned Order dated 09.06.2006 transferring the members of the Applicant 

Association on deputation to Aizwal/Itanagar, in so far as the said Order 

related to the members of the Applicant Association. 

10. PARTICULARS OF THE IPO. 

I.P.O. NO. 	: 

Date of Issue 	: 06 

Issued from 	
r 

Payable at 	I : 

11. DETAILS OF ENCLOSURES: 

As stated in the Index. 

el  
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VERIFICATION 

I, Shri Taizuddin Ahmed, son of Late Rezeque Au, aged about 50 years, resident 

of A.G. Quarter Complex, Quarter No. 86, Beharbari, Borsojai, Guwahati - 781 

029, Presently holding the post of General Secretaiy,Civil Audit Association (Gr. 

C & D), Assam Office of the Pr. Accountant General (Audit), Assam 

Maidarngaon, Guwahati - 781029 Jn the district of Kamrup, Assam do hereby 

solemnly affirm and verify that I am the Applicant No. 2 in the instant application 

and as such, I am fully acquainted and well conversant with the facts and 

circumstances of the case. Further, I have been duly authorised to swear this 

Verification on behalf of the Applicant No.1. The statements made in Paragraphs 

................. 

......... are true to my knowledge and those made in 

Paragraphs-.4.CP...th?!!:  ................................................... are 

matters of records derived therefrom, which I believe to be true and the rest are 

my humble submissions before this Hon'ble Tribunal. 

And I sign this verification on this the 22nI  day of June, 2006 at Guwahati. 

frt \p 

SIGNATURE OF THE APPLICANT 

Identified by: 

Advocate 



• 	___ 	NNEXURgA:'.' 
'iiig 	Tr isIiIcl 	( 	.. 	31T1, kouw, glloltl-29 

OFFICE OF THE PRINCIPAL ACCOUNTANT GENERAL (AIJDIT), ASSAM 
BELTOLA1  GUWAIIATI-29 

______________ 	 • 
Circular No; Estt-I/Au118'1/CSf2005-06/388 	 Dated : 23-03-2006 

Sub:- Separation of coninion Group 'C' and 'D' cadre between Méghalaya and Asswn 
Offices. 

The Cadre Controlling Authority viz., Olo the Principal Accountant General (Audit) 
Meghalaya, etc., Shillong has decided to separate the common (Jr. 'C' and 'D' cache in the 
Audit Offices of the O/o the Principal Accountant General (Audit), Assarn, Guwahati and 0/0 
the Principal Accountant General (Audit), Meghalaya, Arunachal Pradesh and Mizoram, 
Shulong. 

Accordingly, the following facts are brought to the notice of all concerned. 

The OIo the Principal Accountant General (Audit), Aruhachal Pradesh' and 
Accountant Góneral (Audit), Mizoram wil c iet up but both the Offices will however, 
continue to function from Shillong till such fj  :ue tli Office space and Staff Quarters are 
available in Itanagar and Aizwal rpecti':ely.  

Each Official in the Gr.'C' & D Cadres besides indicating., an option in the 
prescribed "Option Form" (enckaed) for choice of Office for posting will also be required to 
indicate an option to go on deputation to other ofIceS -in order of preftrence. 

. Offlials who are fmally allocated to the Office of their choice, no deputation 
allowance will be paid. 

Officials who are. fmally allocated to one Office, ,'but are temporarily allocated to 
another office, no .deutalitth allowance will be admissible until and unless the deputation 
involve a a change of Station. 	• 	. 	.• • 	' 

Each Official is required to exercise his/her option in the prescribed "Option Form" to 
the Estt-1 Section on or before 05-04-2006 positively. L  If any official fails to exercise his/her 
option within, the stipulated date, the Cadre Controlling Authority will allocate such official 
permanently to any of those 4 (four) Offices according to his choice. 

The option once exercised will be final. 

(Authority:- Principal Accountant General's order dated 22-03-2006 at P12N  of File No. 
Esit-1/Au/1-811CS12005-06) 

• 	 Sd/- 
Deputy Accountant General (A&W) 

Memo No.EsttlJAuJ1-8tICS/2005-06/4,t-k; 	 Dated: 23-03-2006 

Copy forwarded for information and nece.iy iclion to:- 
- 	they are r,'u.;téd to bring the contents of the circular to the notice 

The D.A.G.(i/c & C&A) 	of J.1 the ' 'C'&'D' staffs deployed in field duty with the 

	

r 	instruct''.' collect the "Option Form" personally and submit the 
The D.A.G.(A&W) 	J 	same withii, the stipulated date to Estt-1/Section. 

The Secy. to the Pr.A.G.(Audit), Assam. 
All Branch Officers. 
All Sections. 
All Notice Boards. 

Sm' Audit OffierAdmn.' 

LJ 

teriThed Ce  

• 	 Riee Siu: Gvdory 
• 	 ADV CATS 

•••••,. *-.'-.. •• ••. 
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TZ.u1 	 c 	( *T 1TtIT), 3RTT 	(I 
OFFIC§ OF THE 

PRINCIPAL ACCOUNTANT GENERAL (AUDIT), ASSAM 
o 

	

- 	
•_ 

No.  
I')atit: 1 3.04.200(, 

'U 

IIQ 	and Auditor C cuclal f India 
10, Ua Ii id u rsh IiIa r 	a M  
i 1 I(Il1()ias(Ija I lead I'os( Ofuie 
New 1)elhj - tOo 002 AI 	

Safl 4 ,v1 s t4 k  
Subject: 	Repres('/,((,1j01, regardin .q iiiodujj(je /01! CU(Irc' .Sc'/)(lru(jo,( of (Vro,ij, 

'C' (111(1 'IF on basis of.u ,, cfjo,ic/ .ctrcizf/g. 

I am to lorward hcrcwjih (lie reprcscntaIiti Submitted by (he ('ivil 
i\udit /\sspciation (Gi otip 'C and EY) rcprding niodajities kir cadre SCp;iral ;u 
onUno)il Group C' and 'I)' iii the olilce of (lie PriieipaI Accniiit;int (enc;at 

(Audi). Assam. (iuwaliati and Principal Accountant (jencral (A udii)  
,\i un;ochal Pra(ksh and Mizotaju Shill011 (or ncccssiry ;ction at votir CIO. 

hJO 
/1 .S S1(1f('(i (1 ho ti'. 

PriticipaI jAccoll 
% 

TWIl ¶1li1ILieIto1q (3uwatiati-78109 
• fli-23O17. 7301?91, 23OO(15 r1x-o31.7no817 

U tiii 	:, ;1iA:4;o (tlJI;ly C4(Iv Iii 

Cerufied L 'e twe Copy 

Rekhee Sir. :jia Chowdhar/ 
AD VOC4T 



CIVIL AUDIT ASSOCIATION 
U?ecoyniseJ#y /i~'e 9ouernrnenl o/Jnc/ia 

(U/I/Jfia/ed7o 1t6e 9'CciionafJ/uji/ Ulssocia/ion, 9wafxor,) 
Unity IS strength 	Office of the Pr. Accountant General (Audit), Assam 

Guwahati-781 029 
- - 	 - - - 

. C&AG105'06/67 	 06-04-2006 .  

To 

The Principal Accountant General (Audit), 
Assam, Guwahati 

Ref: 	Circular No.Estt.IlAudit/ 1-81 ICS/2005-0613 88 dated 23-03-06 
Of Pr. Accountant General (Audit), Assarn 

Subject: 	Prayer to forward the representation to C & A G of India 

Sir, 

I have the honour to request you kindly to forward the representation 
regarding cadre separation of Group 'C' & 'D' (enclosed herewith) to the Hon'ble 
Comptroller & Auditor General of India for needful action with immediate effect. 

With regards. 

Yours faithfu , 

(TAIZUDDIN AHMED) 
GENERAL SECRETARY 

CIVIL AUDIT ASSOCIATION, ASSAM 
GROUP 'C' & 'D' 

Certified tue Copy 

Rekhèe Sirauh.a Chowohry 
ADVOcAL 



'A CIVIL AUDiT ASOCIATION 

Y 	f7?ecoynxsec//j I/2'e .Yove.rnmen/ of InJia 

U . t 	t th 	
/A'e 9Ca/ionaf.7Iuoi/ t'Issocia/ion , .9wafior) 

fli y IS S reng 	
Office of the Pr. Accountant General (Audit), Assam 

	

Guwahatl-781029 	 . 

- t 	t 

7I/.CAG.iQ5-Oçi/62 	 a/e.06.04-20O ....... 

To  
II ... 

The Hon 'ble comptroller & Auditor General of India, 
10— Bahadur Shalt Zafar Marg, Indraprastha Head Post Office, 
New Delhi - 110 002 	 , 

(Through Principal Accountant General (Audit) Assam.) 
Ref: 	 Circular No. Estt-lJAu/1-81/CS/2005-06/388 Dt. 23/03/2006. 

Subject: 	Representation 	regarding 	modalities 	for 	cadre 	separation 	of 
Group 'C' & 'D' on the basis of sanctioned strength. 

Sir, 

In pursuance to the resolution taken by the emergent General Body Meeting of the 
Civil Audit Association, Assam held on 5' April, 2006, I am directed to submit herewith the following 
resolution approved by the General Body to draw your kind attention please. 

RESOLUTION NO. 1 As per, demand of the Public and Government of Assam, the O/o the A.G.(Audit), 
Assam was shiftedlcreated to Guwahati in 1997. In this regard, officials (Combined officials) were posted 
as per willingness exercised for option on public interest called by the then Administration of Shillong 
Office Accordingly, the officials assigned for the work of A G (Audit), Assam were allocated to 
Guwahati Office and the remaining officials were allocated against the work of A G (Audit), Meghalaya, 
Miz)rãm and Arunãchal Pradesh and the assigned works were being looked after by those officials 
allocated to the Pr.A.G.(Audit), Meghalaya etc. Hence, the General Body has urged upon the Hon'ble C 
& A G of India to effect cadre separation of Group C& D cadres without effecting any 
transfer/deputation of Gr. C & D officials of this office. 

OR 

The Hon'ble C & AG of India is urged to frame the modalities of cadre separation of 
Group 'C' & 'D' as follows 

If the number of optecs in Group 'C' & 'D' cadre in the office of Pr.A.G.(Audit), 
Assam, is more than the sanctioned strength of this office, the junior most officials of the concerned cadre 
in excess of the sanctioned strength may please be allocated to the OIo the Pr.A.G.(Audit), Meghalaya, 
Shillong. Any other way of allocations of the officials of Gr. C & D Cadres of this office to other offices 
will not be accepted in this regard. 

ecc. t'/2. 

Certified to 	trc Co1yv 

!?'khee S!:j1)'f 	owdJ,. 
ADVQCITB 
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That Sir, already all the pains for shifting the office of the A.G.(Audit), 
Assam was borne by the officials of this office on transfer in 1997. At this moment 
another transfer1depuation will again cause a lot of dislocation. The Group C&D 
officials belong to relatively low-income groups and frequent transfer putting a lot of 
financial stress. Many of us are even forced to maintain two establishmen6ts due to 
family compulsion. 

That Sir, the officials of Pr.A.G.(Audit), Assam can not afford 

rlutiiiio1" 
th&efore, on behalf of Civil Audit Association, Group C&D, Assam 

fervently request to your kind self to accept our representation in regard to cadre 
separation of Group C&D without having any forceful transfer/deputation. 

- This is for favour of your sympathetic action please. 

With regards. 

Yours faithfully, 

: 

Memo No.CAA/C&AG/2005-06/63-66 

(TAIZUDDIN AHMED) 
General Secretary, 

Civil Audit Associa6tion, 
Group-C&D, Assam, Guwahati-29 

Dated: 06.04.2006 

Copy forwarded for necessary information and needful action to :- 

The Principal Accountant General (Audit), Assam , Guwahati-29. 
The Principal Accountant General (Audit), Meghalaya, Shillong-Ol. 
Shri Arun Vidwans, Secretary General, National Audit Federation, Gwalior-1 1. 
Shri M.S.Rathi, General Secretary, Civil Audit Association, Delhi cum Vice 
President, National Audit Federation, OIo the Pr. Director of Audit, New Delhi-
110002, A.G.CR Building, New Delhi-02 	 \\ 

((>-- 
1 r 

(TAIZUDDIN AHMED) 
General Secretary, 

Civil Audit Associa6tion, 
Group-C&D, Assam, Guwahati-29 



ANNEXU•RE...,C. 
CIVIL AUDIT ASSOCIATION 

(ir.-C .& EIJ 
..7?ecoyniseJj /!2'e .96uernmen/ of gn of/a 

(U4/JJia/eJ/o /!2e 9'Ca/ion af 2uo1i1 7Issocia/ion, 9wa/ior,) 
Unity is strength 	Office of the Pr. Accountant General (Audit), Assam 

Guwahati-781029 
--% 

\r r'rip- ji 	/Pr.A.G./2005-06/69 	 IJafe:. .1 .9:04:2° /.O. 	 fi.....j, .......................... 

TO 

The Principal Accountant General (Audit), 
Assain, Beltola, Guwalzati-29 

Subject: -Requireii: ent of certain data regarding the in odalities for inpleinentation of 
cadre separation C&D officials. 

Reference: Estt-1/A u/cAA/2005-06/41 68 dated 04.04.2006 

Respected Sn 

In continuation of letter No. CAA/ Pr.A.G.(AudiQ/2005-06/61 dated 
29.03.2006 of Civil Audit Association(CAA), Assarn, I respectfully request your kind self to 
provide me the under mentioned data, as required by the CAA, Assam for observing the 
modalities for implementation for cadre separation of Group-C&D officials between the 
Office of the Principal Accountant General(Audit), Assam and the Office of the Principal 
Accountant General(Audit), Meghalaya, Etc. 

SI. 
No. 

Name of 
the office 

Cadre 

__________ 

Sanctioned 
strength 
___________ 

M.LP as 
on 
01.03.06 

M.I.P as 
on 
01.04.06 

Vacant 
post as on 
01.04.06  

No. of 
optees 

I O/o of the (a)Sr.Ar. Data Data Data Data Data yet 
Pr.AG(Au), (b)Auditor already already already already to be 
Assam (c)Clerk obtained obtained obtained obtained obtained 
Guwahati (d)Gr.D 

2 O!o of the (a)Sr.Ar. Data Data yet Data yet Data yet Data yet Pr.AG(Au), (b)Auditor already to be to be to be to be 
Meghalaya (c)Clerk obtained obtained obtained obtained obtained 
etc. Shilong (d)Gr.D 

/ 7 

That Sir, if the approved sanctioned strengths in respect of Meghalaya, 
Arunachal Pradesh and Mizoram offices is available in the Office of the Principal 
Accountant General (Audit) , Meghalaya, Shillong, this may please be furnished. 

With regards. 
Yours faithfi  

(TAIZUDDIN AHMED), 
General Secretary, 

Civil Audit Association (Cr. C & D), 
Assam, Guwahati-29 

Certified' 	• 	Thpy 

Raèhee Sirau 	how .hry 
FDVOCATE 



sI. o .-..  
CIVIL AUDIT ASSOCIATION 

(Iir.-C & Di 

A4)0 Jeco9nisec//Jy /I'e 9ooernmen/ o/S7nd2a 

('7If/ifia/eJ/o /Iie CaIionaf7Iuo'.i/ 7ISSCjaIi°ii, 9wafior,) 

Unity IS strength 	Office of the Pr. Accountant General (Audit), Assam 
Guwahati-781 029 

(17/... /Pr.A.G./200.5-06/70 	
..: ....... 

To 

The Principal Accountant General (Audit), 
Assam, Beltola, Guwahati-29 

Subject: -Requirement of certain datsa for scrutinisatiOfl regarding the finalisation of cadre seperation 
of Group-C&D officials between Pr. A.G.(Audit), Assam and Pr. A.G.(A udit),Meghalaya etc. 

Respected Sir, 

In continuation of letter No. CAAI Pr.A.G.(Audit)/2005-06/61 dated 29.03.2006 and letter No. 
CAAI Pr.A.G.(Audit)/2005-06/69 dated 19.04.2006 of Civil Audit Association(CAA), Assam, I 
respectfully request your kind self to provide me the under mentioned data, as required by the CAA, 
Assarn for ncccssary scrutinisation regarding finalisation of cadre separation of Group-C&D officials 
between the Office of the Principal Accountant General(Audit), Assam and the Office of the Principal 
Accountant Generl(Audit), Meghalaya, etc. 

SI. 	Name of the Cadre 	Required Strength 	No. of optees as on 

No. 	office as on 	 10.04.2006 
30.04.2006 

OIo 	of 	the (a)Sr.Ar. 
Pr.AG(Au), (b)Auditor 
Assam (c)Clerk 
Guwahati (d)Gr.D 

(e)Stenographer 

2 	O/o 	of 	the (a)Sr.Ar. 
Pr.AG(Au), (b)Auditor 
Meghalaya (c)Clerk 
etc. Shilong (d)Gr.D 

(e)Stenographer 

This is favour of your needful action please. 

With regards. 
Yours f t\hf fly, a 

	fill,  ~114  
(TA1ZUDDIN AHMED), 
General Secretary, 
Civil Audit Association, Assam,(Gr.-C&D) 
G uw au ati-29 

Certified t 

Rakhee Sirau 	ow bury 
ADVOCATE 



0 	

ANNEXURE 

'19 	 IIT, 	l-29 
OFFCE OF THE PRINCIPAL ACCOUNTANT GENERAL (AUDFI'),ASSAM, 

MA IDA MGAON, BELTOLA, CUW A H ATI-29. 

. Fs(t. // tidit!CCA/pt. II/2t4)5O6/622 	 I)ated: 29.05.20()6 

The General Secretan', 
Civil Audit Association (Gr. 'C' & 'D') 
O/o the Pr. Accountant General (Audit), Assam, 
Beltola, Guwahati - 29 

Subjcci: 	lafimmatiolDalas in respect of Gr. 'C' & 'D' staff 

S 

With relerence to your letter No. CAAIPr..A.G./2005-06/70 daL I 

S.5.2t06, 1 am to state that the particulars as desired by your are not readily availah.. 
ot flee. l -Iowe\'er, the Pr. Accountant General (Audit). Meghalaya, etc., Shil iui: 

L 	rcjustcd to furnish the said informationidata. On receipt of the same it \i II k 
Iun::1hcd to von. 

/it  t ~ 
Yours faithfull 

L
Audit Officer (Admn.) 

rtif led totbe tvu 

Rekhe SkeiL' 	owdhlát/ 
ADYQCAT8 

10 



• 	Aru'4ExuRE E 
	

• 	 .L 
OFFICE OF TM 

PR. ACCOUNTANT GENERAL (AUDIT), 
MEGHALAYA, ARUNACIJAL PRADESH AND 

MIZORAM. SHILLONG - 793 001. 

No Estt.IiOrder No. 24 	 Dated: 911% Junc,. 2006 

Consequent upon the separation of Group 'C' and 'D' Cadres of the office of the 

Pr. Accountant General (Audit), Assam, Guwahati and Pr. Accountant General (Audit). 

Mcghalaya, Arunachal Pradesh and Mizoram, Shillong into the office of the Pr. Accountant 

General (Audit), Assam, Guwahati, office of the Pr. Accountant. General (Audit'), 

Meghalaya, Shillong, office of the Accountant General (Audit), Arunachal Pradesh, 

Itanagar and office of the Accountant General (Audit), Mizoram, Aizawl, the following, 

Sr. I lindi Translators/Sr. Auditors/StcnographCr.- Grade-I &ll/Auditors/Clerks/Staff Car 
Drivers/S .G.R.Ks/R.KSIDUftrI es/Sr. Peons/Peons/ChowkidarsIWatermanJSafai\'S are placed 

permanently in the offices as shovin in Annexnrcs-1, H, HI and IV. 

Lists showing the names of the officials placed on deputation to the deficit offices 

on the basis of seniority/options are shown in Annexures-V & Vi. 

The placement of the officials permanently or on deputation basis in the separated 

offices will be with effect from 09/06/2006. 

On permanent allocation to the offices of the Pr. Accountant General (Audit), 

Assarn, Guwahati, office of tc Pr. Accountant General (Audit), Shiflong, office of Lhe 

Accountant General (Audit), Anmachal Pradesh, Itanagar and office of the Accountant General 

(AudiO, Mizoram, Aizawl, the officials will sever all links with the common cadre and will have 
no connection with other office: of the Pr. Accountants GenerallAccountants General (Audit). 

They will he liable to perform alt duties and functions connected with audit including assigmnent 

to peripatetic audit parties of the office to which they have been allocated. They are also liabic 

to be transferred to Branch/Zonal offices already in existence or to be fanned in future and 

anywhere within the State where they are permanently allocatcdlplaccd on deputation. 

Thc officials vho are presently on deputation to other offices will be posted or 

their repatriatiolL to the offlcc to which they arc permanently allocated as per their seniority an' 

option exercised by them. If no vacancy is available in such office on the datc of repatriation, the 

junior most person in /he,nccrned cadre in that office will be sent on deputation to dc Jci 

	

offices. 	L .. 

Contd. 21. 

	

T
FISS~mi 

	Certified.tO e true Copy 

Rekhee Sirauthi 	owdhury 
ADVOCATE 



The inter-se senioritY .of..perSOfl ii the tparated office will be shown in'the 

Air 	 - - 	

4 

( 	
gradation list of that office The  sn1OrltY of the offlia1S who drill be on deputatiOn to the delicit 

• 	 off ccs iill be shovribY the ofi for 	
itheYJ/UCts their first option. 

- e 	
- 	 . 	 4 

Principal AccOUfltaflt General. 
Dated 9" June, 2006 

Memo NoEsit.I/Audit/12-3112006-07/96 .3-64  

Copy forwarded for informatkn and necessary action to:- 

The Pr. Accountant General (Audit), Assam, 	
aidamgaOfl, Beltola, 

Guwahati. 
He is requested to release the officials who were placed on deputation 

to other deficit offices. Since the office of the Accoufltaflt General (Audit), 
Aruitachal Pradesh, itanagar and office of the Accounta General (Audit) 
Mizoram, Aizawl is still functioning 

from this office, the officials may be askcd 

to report to this offlce. 

2. 	 The Principal Dircctor (Staff), office of the Comptroller and Auditor General of 
India, 10, Bahadur Shah Zafar Marg, Indraprastha Head Post Office, 

New Delhi— 110001. 

Sd!- 

Principal Accountant General 



S/Shri/Smti. 
I. Dharmcswar Das 
2.1 SubrataKr. Paul 

 AnukutDhar 
. Subhas Cli. Sarkr 

• 	 5. Jayashree Das 
6. Chandanlat Sen 

• 	7. Rajani Kanta Barman 
 Cheni Ram Gogoi 
 Indreswar Borab 

 AnhlKumarBaruah 
)i. Sucthangshu Ranjan Dhar 

 Udclab Ch. Dutta 
 Pradip Kumar Sakia 
 Girindra Nath Deka 
 Prafulla Chancira Saikia 
 Saiva Prasad Borah 
 Sashindra Nath Choudhury 
 Phanindra Chancjra Goswamj 
 Gokul Chandra Konwar 
 Heramba Prasad Kakot, 
 Khagendra Naih Sarma 
 Deben Rajbongshhi 
 Chapal Kumar Haj.arika 
 Mohini Mohan Dck 
 Mahendra Nath Baishyr 
 KamLni Kanta Sharma 
 Girish Chandra Durta 

28, Sekhar Das 
29. Kamini Kurnar Sarna 

• 	30. Digindra Das 
 Nagendra Chandra Nath 
 Bhogeswar Panging 
 Ghana Kanta foley 
 Kanina Kanta Lahakar 
 Subbas Chandra Dcy 
 Kalap Kanti Das 

37, Debopriya Das 
 Bibekananda Sen 
 Haidar Ali 

40 Subodh Chandra (3 bosh 
41 1  Balcndra Basumatai 
4:; D'adhi Ram Das 
43: Saiadhar Mudoi 

 Sarat Chandra Choudhury 
 Khagcndra Nath KaLita 
 Mahendra Nath Deka 
 Jamnajoy Bhartacharjee 
 Debasish Das 
 Jiban Chandra Dutta 
 Srdhan Chandra Rabha 

SI. Jagadish Chandra Talukd;u- 
 Kurnar Sankar Purkayastha 
 Ranatosh Chakrabarty 
 Bolin Borsaikia 

' .Safiqul Islam Barbhuiya 

ANNEXthU-I -24 
/ 

FF10E OF THE PRiNCIPAL ACCOUNTANT GENERAL (AUDIT). %SsAM. GUWAHATI. 	* 

ALLOCATION OF SENIOR AUDITORS (SANCflONED STRENGTh: 314; PIP; 2571 

- 	 • 	 .; 



now 
56 	HIIatD3S i 	

*  ril 

V •R.adha.GovüldaSaha VN 
Niraflj3n,Cha*l4ta' 5  

O., 	HridayandaB0a . 

fi 6k 	ManabCIdBaishYa 
62 	Natendra Chandra Das 

3. 	Dilip Kumar Sarnia (1) 
Taizuddin Ahrned 
Dinesh Chandra Haloi 

., 	 .'. pqadunyaMalak3 	• 

.Nagefldra Chandra BaishYa 
Madhab Chandra Kakot 

• 
Bapan Chándra Kalila 

• 	 70. 	Puran Chandra Amchi 
•SurendraNath Saikia 
t$ilip Kumar Sarma (II) 

• Robini Mushahari 
ibiSankarRoY 
Jatindra Mohan Roy 
SushilSarma 

77; 	Nani Gopal Saha' 
Sanibudha Dasgupta 
Rabin Duarah 
Ma.noranjafl Borah 
Sarbananda Sarania 
Tarun Sonowal 
14 jmmal Kumar Matkar 
Hem Kanta Gogoi 
Rabin Chandra I33ishya 
Rabindra Pathak 
Harcndra Nath Sarma 
8ikiamj*t Mitra 
Jogendra Nath Boro 
Subhash Chandra Bha(leCha(jCC 
Bhupendfa Nath Paths 
Kamal Chandra Dutta 
SamarefldtaN31aYa n [)cb 
Pani Rain Deka 

95, 	DharrneSWal Keot 
MiIeswar Deka Dolol 
IBibhuti Rhusan Bhattacharjce 
jameS Minj 
Sidhartha Bhattachatjcc 

tOO. 	Sajal Kumar Sen 
LOl. 	Subod]&Pau 

. Sanchita Mukherjee 
PrafullaNaraYan Das 
Ananda Chandra Das 
Arufla ChakrabartY 
Bhupen Patowari 
Arun Cliandra Sarnia 
Amálendu Dey 
.SujataChaaY 
Untakauta Hazarika 

I 11. 	Raiijit Hazarika 
ancihiramPegU 

Shibani ChoudhurY 
Sushanta Kumar Purkayastha 
Nomal Chandra Dr.ka 

116: 	Salam Kunlar Siugh 
Paran Chandra Sarkar (at present on deputatiOn in other office) 

 
Soumitra Das 
SüchitraGhush 



 
 

 

  

125: r 	126. 

127. 

(28. 

 

 

(31. 

132. 

(33. 

'34. 

 

 

 

 

 

 

'4'. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 
 

 

(58. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

(74. 

175. 

• 	176. 
177. 

• 	. 	(78. 

(79. 
 
 
 

(83. 

Biman Sarkar 	 - 	- 
Prathp Dasgupta (1) 
MintuMitra 
Sital Kurnar Roy 
Ash ish Kumar Gupta 
Biman Ranjan Das 
Jaba Dey 
Ajay Bahuguna 
Maya i3hattacharjec Dhar - 
Anuparna Chakrabarty 
Diptangshu Cboudhury 
Subhas Chandra Das - 
Mrinal Kanti Scn 
Suren Chandi-a Mili 
Raj Kumar Taye 
Pratul Khakhlari 
Miwl Chakrabariy 
Md. Hazarat Au 
Bishnupada Bhattacharjcc 
Rupon Doimari 
Raj Narayan Adhyapa1, 
Debashish Senapati - 
Pranab Kumar Rajbongshi 
Sanjoy Sarkar-- 
L. Handas Singh 
Sandip Kumar Da ..-
Arnitava Mazumdar 
Surajit Bhattacharjee 
Tapan Kumar Dey 
Arun Kumar Dey 
Ashirn Kumar Ghosh 
AjitDas 
Jyti Rajkhowa Lama - 
llarun Dey - 
Madhabi Sen 
Mridul Bayan 
Nina Das 
Amit Das 
Jagadish Deka 
Debabrata Kalita 
Monoranjan Deka 
Kanu Deb .- 
Bishnu Ganguh 
Manish IDey 
Md. Rafikuddin Ahmed 
Sar:jiv Kumar 
I3iswajit Ghosh 
Amp Kar 
Jayanta Sarma (11) 
Subrata Biswas 
Shilla Bist 
SanjayKurnar 
Debashish Dey 
Pankaj Kumar (at prsscnt on deputation) 
Monotnohan Deori 
Biplab Kumar Saha Roy 
Jagadish Ghosh 
Sum ita Kharrnutee - 
Sarbajit Achaijec 
Shannistha 13hattachujee 
S. Thangtinrnang 
Tapajit Dutta 
Bhaktikana BhaitachaIee - 
Pradip Das Gupta (II) 



1  Suvajit Deb (at preseni on deputation) 
4!  GopaiJoshi 

86. Indrani Bhattacharjee 
187. AjantaAhined 
Isa. SankarKurnarDas 
189. Swapan Kr. Roy 

• 190, Manoj Kr. Baishya 
 Swapan Mondal 
 Prakash Ch, Das 
 KaniiniKr.Das 
 PinkiBhattacharjee 
 Deb t)ulal Roy 
 Arindam Dey 
 Arijit Sinha 
 Rangeswari Hazarika Deka 

• 	199. Tajmina Sultana 
 
 

SanjayLama-
Swapna Das 

 DharrnajitBanik 
 Bharat Chandra Saikia 

204, Surendra Nath Sonowat 
 Phuleswari Roy 

•  Prasauta Hasak 
 Sushil Sutradhar 

•  Bijit Ghosh 
 Jayanta Ohosh (IT) 
 Ujananda Medok 
 Gautam Paul 
 Narnita Das(Nath) 

L   SwarkhisarBasumat.ari 
 Bidyut Kumarfleb 
 Phanin Bramha 
 SubhasPodar 
 HimarigshuDey 
 Tapan Chandra Deka 
 Dayal Singh Basurnatary 
 Kartik Kr.Aich 
 Pranjal Pratim Sarma 
 Ranu Deka 
 Mahendra Nath Deka 
 Jugal Kishore Tarnuly 

C  Kusbal Goon 
 Piyalee Chakrabarty 
 Bibhas Rn Das 
 Ramesh Kr. Singh 
 Ravi Se.wa 
 Debojit Dufta Baruah 
 Mahuá Dutta Sarkar 
 Manju Sonowal 
 Sudhir Ranjan Paul 
 Soumiva Bhartacharjce 
 GopaDas 
 Argha Ram Boro 
 Pradip Saha 

•  Shyamal Kanti Roy 
•  Rupak Mahanta 

 Rupak Mazumdar 
 Biren Borah 
 Jayanta Kr. Das 
 Bijoy Chandra Hazanka 
 Jadab Chandra Pathak 
 Jyotish Sarma 
 Ratriajit Choudhury 
 Dcbashish Nag 



AjoyPaO) " 
Arup Kr. Dhar 
Kran Liinbu - 

25). 	Arup Kumar Sharma 
Kágen Saikia 
NarcshChctn 
•Paximal Basak 
Subrata Dutta 
Rajumoni Baurah 
BijonSinha 

 
Rajib Dhar Choudhuryt' 

260, 	Gauranga Ch. Das 

ALLOCAUQNOF AUDITORS (SANCT1OED STRENC,TILLL_iiLi-i 5  

- 	S/Shri/Smti. 
Madan Chandra Nath(Ii) (at p resent on deputatiori) 

SonaborDoley 
Partha Pratim Bhadra 
Pratik Kumar Nandy.(at present on deputatioq) 
Düggirala Annapurna 

6: Sajal Chandra Dey 
Atanu ChakrabrtY (at present on deputatio!b 
K.Shyam Kumar .. 

9 K. Aniar Habu (at present on deputation) 
10:P. Sridhar Rao 

Seisat Lhouvurn 
Md. Hawidur Rahaman 
Md. Is)amuddili 

14 Jahidur Rahanian 
15. Deepika Haioi 
16, Mangsatabam Rajeswar Meetci 

Rita Mishra (at present on deputatiOn) ' 
SurajitDa.s 
Dilip Kuniar Mazumdar 
Sanjiv Kurnar. Sah 

ALLOCATION QF CLERKSITYPITIS (S,.cTIQN.p 
S/Sh'ri/Smti. 

 AjitChanda 
 lndresWar Dutta -. 
 Anirban Dutta' 
 Rabindra Prasad Sing 
 . Rashendrat' 
 Gautarni Das' 
 SrijOflt Raha Ro 
 Rabin Ch. Lloro 



- 
/ 	

lk 

Tapan Kr. C.hakiahaflY. sienograPher Grade-I 

D RIVER QAT1ONOFST 

mt* 
Ama 1 NarlY 

ALL  ATTONO1TL 

- NIL - 

AL  cATION0 0K 

S/Shri/Smti 
ShriGOkU Chandra Basumatari 
Shri RameSh Cli. Das 
Chandra Kanta Das 

AflON0O 

S/Shri/STnti 
• Shri Netra I3ahadUr 

2. 	•Shri Nagen Chandra Hazarika 

3. 	Shri DineSh Ch. Dehingia 

QcT1ONOVDU!IRIF S  

Smti 
Pralap Chandra Kalita 
Ditip Kumar Kalita 
Shri AnlarNath Roy 
Shri K.heti BhuSafl Dalu 

ATIONOU 

	

• 	 Smti 
Ghana Kanta Kachari 

2 	Gojen Chandra Boro 
3. 	Madantal Balmkl 
4. 	 Das  

.t_nKrNath 
Suraj Dco Shah 
DhaneSh Banmin 

	

S. 	Tapan Chandra Ka1ta 

	

9- 	Pam Ram Basurnatary 

	

10. 	 Dutta  

	

i. 	:Krishna Prasad Sharma 
l?tharat Chandra Sarula 

Das  
CHOWKIDARS  A LLOCA 

hrLSmt i  
Surendra0Y 
Golok Chandra flaishya 
Sun.il Kalita 

cT10N0FSAF S 

Shri MaheSh Balmiki 

	

2. 	Shri Suresh 1331mikt  

t ) 



-3.-. 
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7 	 ,4 NNEXURE1L 

OFFICE OF THE PRINCIPAL ACCOUNTANT (;ENERAL (AUDIT), MEGHALAYA, SHILLONG 
• 	- 

ALLOCATiON OF SENIOR AUDLTQ!JSANCTIONED STRENGTHc'7 	1t 

S/ShriISmti. 
 Richatd B. Rynjah 
 Hiranmoy Sen 
 Utpalendu Chanda 
 Amritcswar Saikia 
 Shyarnal Kr. Bliattacharjee (11) 
 Delhi Grace Nongp1u( 
 Nirendra Kumar Chakrabarty 
 Dayaram Josh i 
 Ashutosh Choudhury 

 Nripendra Kr. Dey 
 Nirmalendu Bhattacharjcc 
 Marchall Singh Nongsteng 
 UshantaKuniarDas 
 Mashque Ahmed 
 1-lillol Sekhar Gupta 
 Jogendra Ch. Das (IT) 

Il. AjoyKr. Das (11) 
 Anup Kumar Gupta Choudhury 
 DarneilMajaw 
 Prabir Chakrabarty 
 Sudhir Chandra Das 
 Marrnadukc Roy Lyi;wa 
 Redskilton Nongkynrih 
 Mihir Kuniar. Chaki 
 RanendraDas 
 Phresto Niangti 
 Anitya Kr. Suklabaidya 
 Jagadih Chandra Boral 
 Parimal Chakraba.ly 
 Dhiren Sunowa] 
 Jugal Hazarika 
 John Waflong 
 Spomen Thangkhcw 
 Sanjit Kurnar Choudhur 
 Suranjan Choudhury 
 Dipak Kumar Bhattacharjce 
 Akon Chandra Saikin 
 Lorcndro Lyngkhoi 
 Sashi Mohan Roy 
 Nilya Gopal Karivai.ar 
 Luis K. Pyngrope 

42, RabindraNath Biswas 
 Sanjit Purkayastha 
 Sujit Kuniar Nag 
 Anupam Biswas 
 Plistina Sohtun 
 RickyMyrten 
 Dijon Kanti Roy 
 Kroshek D. Khiewtwn 
 Debasish flaneerjei. 
 /cnetia Dully Ma'ce 
 Anthony L. Thawbroi 
 Ravinclra Singli 
 Arlessihon Rtiin'ri 
 Abhijit Das Gupta 

- 	-*- 



4 Ngurremrnawi 
Neelotpa( Dutta Choudhm-y 

• 	58. 	Sunesh Manik Syiem 
Raymond V. Kharkongor 
Charles Dickson Syemtieh 
Wanaibon Resaw 
Yuribel.1 Roy 
Sandipan Choudhury (at prcsent on deputation as Welfare Assistant, opted for 
Meghalaya, V4  preference for deputation is Arunachal Pradesh) 
Qmana Madhusudhanan (Opted for Meghalaya, at present on deputation) 
Rithikania Khomdram (at present on deputation, opted for Mcghalaya) 

6. 	Arindom Chanerjee (at present on depulation, opted for Meghnlaya) 

ALLOCATION OF AUDITORS (S/S:18 PIP:5) 
S/Sb riiSm ti. 

I. 	Miriam Syiph Kharbyrigngar 
2. 	Kliptos Shahong 
3. 	Lobestar Wankhar 
4. 	Mehboob Khaikongor 
5. 	Lalmunhuallj Thiete 

ALLOCATION OF CLERksrrYPIsTs (SANCTiONED STRENGTH: ii NP: 02) 
S/Shri/Smti 

I. 	.Bikash KumarThap 
2. 	Ibariylla Rynjah 

ALLOCATiON OF STENOGRAPHER GRADE-I & 11 

S/ShrilSmti 
Sudip Kr. Das, Stenographer Grade-It 

ir.v.QcAT 1oN OF STAFF CAR DRIVER 

I. 	Shri Dilip Kurnar Khanal 

ALLOCATION OF SR. .HIN.bI TRNSLATOR 

I. 	Shri Lam Kholun Sirnte 

ALLOCATION OF S.C.RECORD KEEPER 

-- NIL -- 

MLOCATION OF RECORD KEEPER 
S/Shri/Smti 

I. 	Chetman Pradhan 
Yogendra Prasad Sirgh 



L, 

ANNEXURE.-!II 

OFFICE OF THE ACCOUNTANT GENERAL (AUDIT), ARUNACFIAL PRADESIL ITANAGAR 

ALLOCATION OF SENIOR AUDiTORS (SANCTIONEDSTRENGTH: 5; PJP :46) 
S/ShrilSmti. 

1. -  Subrata Sen 
I3huban Ch. Bania 
Stowell Manick Nongsiej 
Ranendra KurnarBhanacharjce 
Slad Singh Nongkhlaw 
Dipendra Kumar Raha 
Pranesh Ränjan Chancia 
Owipesh RanjanNandy 
Prabir Kuniar Paul 
Poramcsh Chanda 

II. 	Amrit.a Bhattacharjee 

ALLOCATION OF AUDITORS (S :14 PIP:4) 

-- NIL -- 

ALLOCAT ION OFCLERKSITYPISTS (SANCTI ONED STRENCT}I:9 Pt ) 3  :02) 

-- NIL -- 

ALLOCATION OF STENOGRAPHER GRADE-i & II 

-- NIL -- 

ALLOCATION OF STAFF CAR I)R)VER 

NIL -- 

ALLOCATION OF SR. HIND! TRNSLATOR 

-- NIL -- 

ALLOCATION OF S.G.KECORD KEEPER 

-- NIL -- 

ALLOCATION OF RECORD KEEPER 

-- NIL - 

LOCAT1ON OF DUFRIES 

- -NIL -- 

ALLOCATION OF SENIOR PEON 

-- NIL -- 



-- NIL 

ALLOCAT ION OF CHOWKWARS 
- -NIL -- 

ALLOCAI ION OF WATERMAN 

--NIL-- 

ALLOCATION OF SAFAIWALAS 

-- NIL -- 



- 	 S 

ANNEXURE-1V 

( 	
OFFICE OF TILE ACCOUNTANT GENERAL (AUDIT), MIZORAM. AIZAWL 

• 	ALLOCATION OF SENIOR AUDITORS (SANCTIONED STRENGTH 4 
	

PIP: 36) 

S/Sh r&Sm ti. 
I. 	R.K.Thathanga 
2. 	Razia Babi Gatphoh 

ALLOCATiON OF AUDITORS (S/S: 10 PLP:2) 

S/ShrilSrnti. 
1. 	Hauzel Hauzakhum 

ALLOCATION OF CLERKS/fl'PISTS (ANCT1ONED STRENGTI-I:7 PIP:01)) 

- -NIL -- 

ALLOCATION OF STENOGRAPHER GRADE-1& U 

-N1L-- 

ALLOCATION OF STAFF CIR DRIVER 

- iNTL-  
- 

ALLOCATIONOF SR. HINDI TRNSLATOR 

- -NIL -- 

• ALLPCATION OF S.G.RECORD KEEPER 

- -NIL -- 

ALLOCATION OF RECORD KEEPER 

- -NiL -- 

ALLOCATION OF DUVIRIES 

--NIL-- 

• 	
ALLOCATION OLSENIOR  PEON 

--NIL-- 

ALWCA'rIoN OF i"EQN 

--NIL- - 



• 	 ALLOCATION OFCHOWKIDARS 
--NIL-- 

ALLOCATiON OF WATERMAN 

- 

 

-NiL --  

ALLOCATiON OF SAFAIWALAS 

-- NIL -- 

• • 



'I - 

NEXU RE-V 

The following of1ciaL are placed on dcpulitiun to (be office of the ,ccmiiitiit General 

(Audit), Arunachal Fradesh, Itananagar on the basis of option cxcreiscd by them 

SR. AUDITORS- 

S/Shri/SmA. 
I. 	CatuS Dsouza Lungdoh(OPted for Meghataya, placed as per 2 prcerence) 

. 	ladamon Wanswett(................do ............ ) 

tooph ice Raplang 	(................do ............ ) 
Helen Diengdoh (opted for Meghalaya, p1ced as per 2' preference) 
Padam Lal Sonar (opted for Meghalaya, placed as per 2 d  preference) 

Dlessina Diengdoh (opted for Meg)ialaya, placed as per 2" preference) 

Rabin KumarRuchal (otcd for Meghalaya, placed as per I preference) 
Khmiblynti Mawiong (opted for Meghalaya, placed as per 2 preference) 
Uttain Thapa (opted for Meghalaya, placed as per 1" preference) 
Krishna Pradhan (opted for Meghalaya, placed as per itt preference) 
Sanjay Suklabaidya (opted for Mcghalaya, placed as per 1g preference) 

12 	BaTi Kupar TbangkhieW (opted for Mcghalaya, placed as per 2 preference) 

Manoj Khanduri (opted for Mcghalaya, placed as per I" prefercnce) 

Jenny Dingdoh (opted for Meghalaya, placed as per 2fu1  preference) 

HazcU Sawian (opted for Mcghalaya, placed as per l pretèrcnce) 
Sandalync Khongwir (opted for Meghalaya, phiced as per 1' preference) 

Panora Nongsiej (optcd for Meghalaya placed as per 
154 preference) 

Phailin ThangkhieW (opted for Meghalaya, placed as per l' preference) 
Bijoy Chetri (opted for Mcghalaya, placed as per ls preference) 

Ribiwla Kharmawphlang (opted for Meg)mtaya, placed as per 
1M preference) 

Kamalesh CbakrabartY (opted for Mcghalaya, placed as per ltA preference) 

Persara Mai'y Nongbri(optcd for Mcghalaya, placed as per l" preference) 
Virginia Pyngropc (opted for Meghalaya, placed as per 1' prcferencc) 
Individual Talang (opted for Meghaiaya, placed as per 1 preference) 

Gordon Mark S. Rynjah ( ......... do ....... ) 
Hunlinmon Ajar Tortgper (.......do...... 

. Aquarus Mathew 	(........ do ...... ) 

Cherryline Lyngdoh 	(........do ...... ) 

Amit.aDingdOh 	 (......... do......) 

Lisamai Syiem 	 (.... ..... do......) 

Altafani l.yngwa 	(......... do ...... ) 

NarnaKamal Gurun, 	(......... do ...... ) 

iii BahadurChetli 	( ......... do ...... ) 

Deepraj Lirnbu 	 ( ......... do ...... ) 

Minakshi Purkayastha 	( ......... do ...... ) 

SfShriiSniti.. 
I. 	Shiuli Das(optcd'for Meghalaya) 

Daphira.Kharbaflgar.( .... dO...) 
i3arindra Lal Bose (opted for Assam) 
Bivash Ch. Mandal(opted for Assam) 

CLE1KSIYP 1ST1Sj- 
SlShrilSmti 

I. 	Matook Singh (opted 101 Mcghalaya) 

2. 	Puspita Dcshinukhya (opted for Meghalaya) 

STENOG1APHER GRAI)E-I & 11 

SIShriISmti 
Provangahu Dutta Ioy 

(opted for Assam, not covered by option, placed on deputation) 

RECORD KEEPE RS  
S/ShrilSmti 

I. 	Govinda Sharma (opted for Meghalaya, placed asper 1" 

2. 	Gore l3ahadur Chcui(OptCd for Assam, placed asper I' preference 

4 ,  



ANNEXURE-1 

The following officials are placed on dcputtlon to the office of the Accountant Genera! 
(Audit). Mizoram 1  Aizawl on the basis of option exercised by them: 

SR. AUDITORS;- 
S/Shrj/$mti. 	 . 

 Gita Dhar (opted for Meghalaya, placed asper'3 ."d  preference) 
 Raqjit Barua (opted for Méghalaya, placed asper 3Td  preference) 
 Methlin Sohtun (opted for Mcghalaya, placed asper 3' option) 

4, Namarbahun Marwein (opted for Mcghalaya, placed asper 3d  prcfcrencc) 
 Moreen Kharmudai ( ................... do ............. ) 
 . Nalibon Wanshnong 	(.................do.............) 
 JeannitaWarjri 	( ........ . ......... 	 o ............. ) 
 Rajcsh Kamal Rajput ( .................. do .............. 

) 

 Baiar Kupar Lyngdoh Thabah 
( 	 . do............ ) 

tO. EuphrasieNongkynrih ( ............... do ............ 
) 

 Khainbor Warjri (opted for Meghalaya but not covered by option/preference) 
 Yurinia Kliarumnuid 	(................... do  ...... . ..... ) 
 Risboitre Pyrbot 	(opted for Meghalaya, placed asper 3T  preference) 
 RickyPyngrope 	(.................. do ... ......) 

IS. CameliaSabtun 	(.................. do ......... ) 
16. MariusSwer 	(................. .'do:;; ... ) 
IT liarilal Parnihi 	not covercd by option) 
18; Edmund Kharkongor (opted for Meghalaya, placed asper 3' 	preference) 

 Eusebio Lyngdoh 	( ................ do ........... ) 
 KyrshanboriangRanec( ............... do ........... 

) 

 JesperKhongsdant 	(. ................. .. ........ ...) 
 Suraj KurnarThapa 	(.................do........... ) 
 Merinda Kharkongor 	( ................. do ........... 

) 

 Stalyneda lKharbuki 	( .......... .......do . ........... 
) 

2T 
\/' 

Ran,pt Gogoa 	(otcd 	r'Aam not 	ctcd byolion) 
R.at.na Joardar ........ opted for Assam, not covered by option).)  

21 . .................... do ....... ..... 
) 	

. 	 ........ 
,P.V.K.NaagaPolaiah 

2S.  T. John Wilson 	(opted for Assam, placed asper 3 	preference) 
9. Binoykr.Das 	(............... do ........ ....) 

30. MaUna Acharjee 	(............... do............) 
1. Snehashis Roy 	(..  ............... do ............. ) 

\" 	32. Baniaphira Manik Syicin(opted for Meghalaya, placed asper 3T4  preference) 
 Saban Kurnar 	(Opted for Meghalayn but not covered by option) 
 Allwinson Dh 	(................ do ........ ....) 

AUDITORS:- 

S/ShrtJSmtI 
Seimang i'outhan (opted for Mcghalaya) 

CLERKS'TYPSTS 

S/Shri/Smf 1 
Sujeet Kumar Das (opted for Mcghalaya) 

RECORD KEEPER 

S/$hri/Smli 	 . 
Shri Joshua Luke Ranec (opted for Mcghalaya, placed as per 3rdprcfcrcncc) 
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OFFICE OF THE 
PRiNCIPAL ACCOUNTANT GENERAL (AUD AS 

• 	No. Estt.1/Audit/1-81/CS/2005-0 
Dated13$ 

[0 

The Deputy Accountant General (Admn.) 
O/o the Pr. Accountant General (Audit), Meghalaya etc., Shillong.  

Subject: 	Separation [Group 'C' and 'D' cadres. 

Sir, 

With reference to your endorsement No. Estt.I/Aüdit/12-3 l/20O6 

07/963-64 dated 09.06.2006 regarding separation of Common Group 'C' & 'D' cadrci 

of the Office of the Principal Accountant General (Audit), Assam, and Principal 
Accountant General (Audit) Mcghalaya, Arunachal Pradesh and Mizoram I am' 
inform you that the steps are bcing taken to release the officials of this office, w4 
have been placed on depuation. 

As per policy for common Group 'C' & 'D' cadre the junior. most  
persons in the concernec cadre in excess of required strength will he allocated to th 
deficit office till they ax accommodated to the office of their choice againstuli 

subsequent vacancies as per required strength. It is presumed that officials placed' 

deputation will be repati'iated immediately as when vacancies arise in their ofticeo. 

choice irrespective of . 'thcr suitable substitute is available/created in th 

bot towing (deficit) of hce 1 his eonfirmition is required so as to avoid any possil 
litigation that may arise in future. 

Release orders for these officials will be issued after receipt oft1 
clarification. 

This issues with the approval of Pr. Accountant General. 

Yours fail hfully, 

\At 

Dy. Accountant GneraI (AdmiL 

ç1WPhorie:0361-2301673,2301291,2300665Fax.0361-2300817 
E Mail agauAssam@cag govin 

Certified to 	opy 	 •-- 

R.kh.e Sirauthia Chowdharj 
ADV•CATE 

.'l 
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ANNEXURE 
CIVIL AUDIT ASSOCIATION 	A 
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cmual AL 
IN THE CENTRAL ADMINISTRATIVE TRIBU1AL 

G1JWAH lIT BECW 	 I 
GUWkIIATIL 	'•cu 

e .  

ORIGINAL APPLICATION NO. 155 of 2006 

IN THE MATTER OF: 

Original Application No. 155 of 2006 

CIVIL AUDIT ASSOCIATION (Gr. 'C' 

& 'D') 
b. 

Applicant 

-Vs- 

UNION OF INDIA & ORS. 

Respondents 

-AN D- 

IN THE MATTER OF: 

An Additional Affidavit filed on behalf 

of the Applicants in abundant caution 

under Rule 4(5)(b) of the Central 

Administrative Tribunal (Procedure) 

Rules, 1987 and in pursuance of this 

Hon'ble Tribunal's Order dated 

22.06.2006 bringing on record the names 

of the members of the Applicant 

Association who have been adversely 

affected by the impugned orders dated 

09.06.2006 and 13.06.2006. 

ADDITIONAL AFFIDAVIT 

I Md. Taizuddin Ahmed, aged about 50 years, son of Late Rezeque Au, 

resident of A.G. Quarter Complex, Quarter No. 86, Beharbari, Borsaijai, Guwahati - 



2 	 40  
4 	781029, presently holding the post of General Secretary, Civil Audit Association (Gr. 

'C' & 'D'), Assam do hereby solenmly affirm and state as follows :- 

That, I am the Applicant No. 2 in the instant Original Application No. 155 of 

2006. 	Being füliy acquainted and well conversant with the facts and 

circumstances of the instant case, I am fully authorised to swear this affidavit on 

behalf of the Applicant No. 1. 

That, the Applicant humbly submits that due to an inadvertent error, the 

members of the Applicant Association who have been adversely affected due to 

the impugned Orders dated 09.06.2006 and 13.06.2006 issued by the 

Respondent No. 1 and the Deputy Accountant General (Administration), Assam 

respectively, could not be impleaded/added as party Applicants to the Original 

Application No. 155 of 2006. 

That, the Applicant humbly states that due to such bonaflde and genuine error 

gross injustice would be caused to the persons concerned if they are not brought 

on record and/or if their names are not impleaded and/or added as party 

Applicants to the said Original Application. As such, the Deponent has filed 

this instant affidavit to bring on record such members of the Applicant No. 1 

who have been adversely affected by the impugned orders under challenge in 

the Original Application. They are :- 

Sri Bib ash Chandra Mandal ... 	Auditor 

Sri Provangshu Dutta Roy 	... 	Stenographer 

Sri Ranjit Gogoi 	 ... 	Sr. Auditor 

Sri Ratna Joardar 	... 	Sr. Auditor 

Sri Binoy Kr. Das 	... 	Sr. Auditor 

Smti. Malina Acharjee 	..., 	 Sr. Auditor 

Sri Snehashis Roy 	... 	Sr. Auditor 
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4. 	That, the Deponent humbly states that in view of the Order dated 22.06.2006 

passed by this Hon'ble Tribunal and further considering the provisions of Rule 

4(5)(b) of the Central Administrative Tribunal (Procedure) Rules, 1987, the 

Deponent deems it pertinent and essential to file this Additional Affidavit to 

bring on record the aforesaid seven (7) members of the Applicant Association as 

party Applicants to the proceedings of the Original Application No. 155 of 

2006. 

5 	That, the instant Additional Affidavit has been filed bonafide and in the interest 

of justice. 

6. 	That, the statements made in this paragraph and in paragraphs 1, 2, 3, 4 (partly) 

and 5 are true to my knowledge and those made in paragraph 4 (partly) being 

matters of record are true to my information derived therefrom which I believe 

to be true and the rest are my humble submission before this Hon'ble Tribunal. 

And I sign this affidavit on this 26th day of June, 2006 at Guwahati. 

Identified by me: 

5 	& J"- q.,.M U7 
Advocate 

Tc5 uLth 

General secretary, 
Ci ),ij Avdit A ssoc iation, AssaM 

(GrC & ti), Guwahati - 29. 
DEPONENT 
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IN THE CENTRAL ADMINISTRATIvE: TR: BUNAL 

GUWAH(IT I 2ENCH AT GUWAHAT I 

' 

t(j 

i 

N0 155 OF 2006 

Civil Audit Assc:iciation 

E!2iL. 

Union Of India & Ors 

F 	and n t s 

The written statements on behal f of 

the Respondents.  

YEA TTEN_IIATEMENI_OF_ THE_RESPOVOiO7O.. 
 

MOST RESPECTFULLY SHEWETH 

I 	That with recard to the statement made in 

,araqraphs I of the instant application the answer :Lnçj 

-  Respondents beq to state that the Comptroi icr an ci Audi-

tor General of India has decided to separate the common 

Group and UD cadres of the office of the Pr. AG 

(Audit) Meghalaya o  Arunachal Pradesh and Mizoiam 

Z3hillong and 0/0 the Pr. A.S.(Audit) Assam Guwahati 

AG (Aud it) Assam Guwahat i into the off ices of the Pr 

A .G (Audit) MeqhalayaShi.l :Lonq Pr AG (Audit) Guwahati 

AG (Audit ) Arunachal Pradesh Itanagat and AG 
(Audit) 

Mizoram Aizwal Pursuant to the above options were 

called for from the Goup 'iC" and D" officials of the 

aforesaid two ccffices The officials of both the offices 

Contd 

/ 
--- ----- --- 	 • - S 
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have exercised theFY for their fira1 allocation to a 

particular of f ice and also indicated their prefereilce 

if any for posting to another office on deputation till 

they are ci located to their office of choice. The 

Office of the P:r. AG Audit) 	Assam 	Guwahati was 

informed vide letter dated 22006 that the persons 

•  sent on deoutation to. the deficit offices will be repa-

t.riated to their parent office as and when vacancy arise 

in their parent office. There shc.id however, be no 

obiectibn to retain such persons with their consent for,  

• 	some more period in deficit offices lfl view of the 
/ 

a...foresaid inforrnation there appears to be no illegality 

and arbitrariness in the orders passed by this office 

The applicants have also submitted that several ccc.... 

loyees working as Senior 

hers have been displaced and deputed to Aizwai (Mizor -

am) and/or itanagar (Arunachal Pradesh) instead only 01 

Stenographer 05 Senior Auditors and 01 Auditor of the 

Pr. A.G.(Audit) Asam Guwahati were plac:ed on deputa - 

tion to the offices of the Accontaflt General Arunachal 

Pradesh and Mizoram: The a.foresaid two off ices though 

created with effect from 01042006 ae still functio 

ning from Shi], long in this year and upto 31 O1 200'7 

Shri Subhash Ch Sarkar y  Sudhangehu Rn Ohar Mahendra 

Nath Baishy q Sctct. Ch Choudhury Jihan Ch.. Dutta, Ani 1 

Baruch and Dhcrmeswar Das Senior Auditors will he 

retiring from service. Thus all the 5 Senior Auditors 

who are placed on deputation to other offices will be 

ContcL.. 
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repatriated to the of1ce of the Pr Accountant 	General 

(Aud it Y F  Assam q 6uahat i 

That 	with 	recard to the statement made 	in 

paragraphs 	'2 and 3 of the instant application the 	an- 

swer ing Respondents have no comment 

That 	with - regard to the statement made 	in 

paragraph 	4.1 of the Instant application the anewerin 

Respondents 	beg 	to state that 	none of 	the aggrieved 

persons 	are 	parties 	in this case. 	In 	terms of 	Rule 

4(v) (b) of the CAT provision Rules minimum one aggrieved 

person 	must be a party to any of the 	court case Thus 

the Civil Audit Association as well as respondent NO.2 q  

General 	Secretary, Civil AuditAssociation Office 	of 

the Pr. Ac±ountant General 	(Audit) 	Assam 	Guwahati has 

no 	lawful authority to file the application before the 

Hon'ble Tribunal. 

4.. 	That with regard to the statement made in 

pa..agraph 4.2 of the instant application the answering 

Respondents beg to state that the office of the Accoun-

tant General (Audit) Assam Guwahati was created with 

effect from 2.7.1997 with its headquarter in Guwahati 

The official who were then worl::ing in the branch dff ice 

at U3uwahat..i. were .posted in that off iced •E3esides that 

some more officers and offic:ials who were then workinq 

in Shil long has exercised their preferencO for posting. 

Contd. 

/ 

----- 	 - 	 - 
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to the newly created Guwahati office and were accordin-

gly postecL It is not correct to state that these offI--

èers and officials of Shi I Long office ex'ercised any 

•otion for their transfer to Guwahati at that point of 

tme it is also correct to state that only the office 

of the Pr. Accountant General (Audit) 5  Meqhalaya Shil-

long is auditing Mizoram and Ai- unachal Pradesh because 

the Centr al Revenue port ion of the audit work of these 

two states is being Looked after by the office of the 

Pr. Accountant Generai / Accoutt.ant General Audit) 

Assam Guwahat i 

That as regrd to the statement made in 

paragraph 43 of the instant application the answering 

Respondents beg to state that this being matter of 

record as such no comments The decision to set up new 

offices at Arunachal Pradesh and Mizoram is sot one of 

policy necessitated by the requirements of the dminis-

ti' at i onj  

That with 	regard to the statement made 	in 

paragraph 44 and 4 	of the 	instant 	application 

the 	answering Respondents beg to state that those 	are 

matter of records hence no corents 

7. That with 	reqrd to the statement made 	in 

paragraph 4,7 of the instant application the answering 

Respondents beg to state that the 7 officials who 	opted 

Cont.d 

.'--- 	-..I- 
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for the state of Assam were placed on deputation to 

other offices as they could not be accommodated 

on the basis of seniority c:um option in the place of 

their choice Such officials would be posted back to the 

WON otf ice of theirofT iC as and when a vacancy arises in 

such office.. 

B.. 	That with reqa.rd to the statement made in 

paragraph 4,8 of the instant appl icaticin are matter of 

	

records hence the answer inp Respondents beg to offer no 	
/ 

comments 

91. 	 That with regal d to the statement made in 

paqraph 4.9 of the instant app I icat ion the answer inq 

Respondents beg to state - that. in response to the 

representation of the Association dated 19..6.8006 the 

Prncipai Accountant General had cal led for a meeting 

with the Association on 23.6.2006. But as the Secretary 

of the Association e>pressed his inability to attend the 

meeting. on 23,6..2006q the meet.i.np  was re-scheduled to be 

held on 26.6.06 at 11 OOAN But in the meantime the 

Association has filed a case in the CAT. I  Guwahati Bench 

without waitinq for tile outcome of the meeting .. 

:L0. 	That with repard to the statement made 'in 

paraarah 4.10 of the instant apolication the answer inn 
j 	- 

Respondents beg to state that the Department has taken a 

conscious decision not to go in for any -fresh 

Cc.ntd 
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- 	Une with the eèonc3my instructions issued by 

Government of India Accordingly the sanctioned strength 

of cadre has lost all its sic4nificance and presently the 

Department is adopting 'Required strengths" as the basis 

in Power Management According :ty pal icy decision Was 

taken to man the four offices of the Pr. Accbuntant 

General (Aud it ) Assam q  Guwahati Pr. Accountant General 

(Audit ) , eghala ya Sh I I long Accountant General Aru- 

nacha]. F'radesh and Accountant. General , Mioram Aizawl 

by the existing man power available in the offices of 

the Pr. Accaun.ant General (Audit) Meghalayc etc 

v4 t4e policy decision has not violated any 

Rules and orders in existence and as such existence of 

c icar vacancy ifl these offices do not confer any right 

to the officials of Guwahati office to stay in Guwahati 

11 	That. with regard to the statment made in 

paragraph 5.1 of the instant apSlication the answering 

espondents beg to state that the permanent allocation/ 

placement on deputation were made on the basis of cc... 

niority cum option and also on the basis of apportioned 

person in position Thus the existence of vacancies in 

f3uwahat:i office has nothing To do with the permanent 

a]. locat:ion/deput.at ion of staff.  

iE 	That with regard to the statement made in 

paragraph 5.2 of the instant application the answering 

Contth P1 ,-,  

-, 	 - 
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Respondents beg to state that out of 7 affected offi-

cials 4 officials listed below had been aripninted and 

posted in the of f ice of the Accountant General (Audit) 

Assam Guwahati at the time of their initial appoint-

ment. As a result question of another tr ansfr/deputa-

tion does not arises in respect of these officials and 

contention of unwarranted financial hardship is quite 

unjustified. 

SI Name 	Designation Appointed as Date of 

No. 	 - 	. 	Appointment 

I Shr i Elivash Ch 	Auditor 	c: :te)T k/typist 10.9 2008 

Manda I 	 - - 

S1ri Ranjit Gocjoi Sr.Auditor Clerk/typist 30.9.1994 

Smt, Ratna Joardar Sr .Auditor Clerk/typist 21.9 1998 

4 .Smt Mal ma Acharjee Sr Auditor 	Auditor 	12.9.2003 

13. 	•Ihat with reqard to the statement made in 

pragraph 3.3 of the instant appi icat ion the answering 

Respondents beg to state that 7 officials have been 

placed on deputation as there was no vacancy for them 

with reference to the apportioned person In_position in 

the first place of their choice. There is no arbit.rari-

ness or ma-iafide in their placement on deputation. As 

already stated a consenus der .ision were taken to run 

al I the for offices on the t:asis of person in Position 

of the existing j'off ices and not with reference to the 

sanctioned str E?nqth, - 

Cont.d ... PI- 
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14. 	That with rard to the statement made in 

par-aqraph 54 of the instant application the answering 

Respondents beg to state that it would be evident from 

above that the decision tE quadripart its the exist.ny 

two offices were made in the•hsst iitsrest of public 

service - espec:iai :1y for' the people of the states of 

Mizor am and Arunachal Pradesh and there is no question 

of vioiatir the provisions of Artic Is 14,16 and 21 of' 

the ConstitutioO 

/ 

	

13. 	That. with regard to the statementi made in 

paragraph %% of th instant application the answering 

Respondents beg to stats that the representation was 

submitted after the last date for e>tercise of option 

The representat...on was submitted to the Pr. Accountant 

General (Audit) Assam Guwahati by the Associ at .ion of 

Group MC" and :"D" cadre on 12 04 06 whereas the last 

dat.ef or submission of option was 7 4 06, hus it is 

apparent that options were submitted by the concerned 

officials within the stipulated date without any kind of 

representation/griCVaflce5 The said representation was 

forwarded to the office of the Comptrol lsr and Auditor 

General of India on 1342006 under this office letter 

No. Est.-i/Audit/ 1-81 /(8/2.0Q ....06/106 dated 13.4 .2006 •by 

Courier Servcs- 

Contd 
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16 	That with repard Lo the statement made in 

paraqraph 56 of the instant, application the answering 

Respondent.s beg to state that as already stated in the 

foregoing paragraphs the Cxist.e'nce of clear vacancies 

has nothinci to do with the eresent separation The 

decision to open two more offices in the states of Aru' 

nachal Pr adash and Mizoram was taken in the best inter-

ast. of the people of the two st.atcs The policy deci- 

sion to man all the four states of Assam Meghal aya 

Arunachal Pradesh and Mizoram on the basis of appor-' 

t, loned Person in Position of the offices of the Pr.  

Accountant General Audit) Assam Euwah.ati Pr. Accoun.... 

t:.ant. General (Aut::lit) Meqhalaya etc Shi I ong was a 

decision of the office of the Comtrol icr and Auditor 

General of India without any mal iced 

17 	That with regard to the statement made in 

paragraph 57 of the :i.nstant application the answering 

Respondenits beg to state that the application was made 

only to stall process of separation in Group 'C and 

DU posts 

18 	That with regard to  the statement made in 

paragraph €-B of the instant application the answering 

Respondents beg to state that in view of the subrr..ission 

made in the foregoing paragraphs the applicants have no 

reason to he aggrieved and it is a frivhious application 

macic only to stall, the separation of Group &"D 

cadres 

Contd. 
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That with reqard to the statement thade in 

oaraqraph 7 of the instant applic:aticm the answering 

Respondents beg to offer no comment 

That with reqard to 1.. he stat.emenL made in 

paragraph 8,1 of the instantapp:Li cation the answEr incj 

spondents beg to state that in the foreqoirg para-

giphs the appilcatlon has been made without any lawful 

authority and hence the same is liable to be dismissed. 

That with regard to the statement made J.P. 

paragraph 8.2 of the instant application the answering 

Respondents k:eci to state that it i
s  we). I settiec in law 

that the formuIaiOn of policy is a function of the 

Government and cannot be interfered with by the Tribunal 

unless there is arbitrarinE5S Itis within the compe" 

tence of the e>ecutive to change a policy, recharge it 

adjust it and according tat. he c'ulsiorS of circuni" 
4 

.st ...ccc. ConseueTit uc:on the cr pa'ion of two more of-

f ices of the Acountant General the pe' ons in posit. ion 

of the Pr. Accountant General (Audit } Aesam Guwahati 

F:.r. Accountant General Audit) Meghalaya etc. Shil long 

were permanently l located/pOsteC' on deputation with 

respect to their seniority cum option with all fairness 

and as such there is no merit in the application and 

hence the application is i.,able to he dismissed. 

Contd. 

) 

T 	- 	low 



c 	ii 	: 

, That 	with 	reqtrd to the statement 	made 	in 

paragraph 8.,3 to 8 	and 9 	of the instant application 

the 	answer inp Respondents beg to state that in view 	of 

the facts and circumstances mentioned above the 	app Ii 

c:ants 	are not entitled to any relief or interim 	relief 

as 	prayed for and the application is liable to be 	dis- 

missech 
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VERIFIC(ITION 

I, 	Z44S4' 

aU about5years  R/o 

District 	and competent officer of the 

anserinci respondents do hereby verify that the state-

merit made in paras 4-o , . are true 

to my knowiedcie and those made iii pares 

h-eino matters of record are true to my information 

derived therefrom which I believe to be true and the 

rests are my humble submission before this Hon b1 e 

Tribunal 

And I sign this ver ifc ia 	ri tio on thisth day 

of 	2 0 0 kt Guaheti 

• 	 I 	

-. 	 -1 	
1 

Sim 	11ft. 

DepuT T rC 

ccOu11tt Lcnerrl(Ch1t) 

- 	 T 	• 

Assalu. BeltOla, Guvahati-28. 

-1 

- 	 --- 	 -:t----1 	 .--. 	 --------- -- 
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IN THE CENTRAL ADMlNISfiATIVE TRIBUNAL 
r 	,;:. 	- - 

GUWAHATI BENCH AT GUWAHATI 

Original Application No. 155/2006 

IN THE MATTER OF: 

Original Application No. 155/2006 

Civil Audit Association 

.... Applicant 

-Versus- 

Union of India & Ors. 

.Respondents 

-AND- 

IN THE MATTER OF: 

An Affidavit-in-Reply/Rejoinder filed on 

behalf of the Applicant Association against 

the Written Statement filed by the 

Respondents. 

AFFIDAVIT - IN - REPLY/REJOINDER 

I, Shri Tazuddin Ahmed, son of late Rezaque Ali, aged about 50 years, 

resident of A.G. Quarter Complex, Quarter No. 86, Behabari, Guwahati - 781029, 

presently holding the post of General Secretary, Civil Audit Association (Group 'C' 

& 'D'), Assam office of the Accountant General (Audit), Assam, Maidamgaon, 

Guwahati in the district of Kamrup, Assam do hereby solemnly affirm and state as 

follows :- 

1. 	That, I have been served with a copy of the Misc. Petition filed on behalf of 

the Accountant General (Audit), Assam Office through my Counsel. I have 

gone through the same and understood the contents thereof. Being the 

General Secretary of the Association, I am duly authorised to swear this 
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affidavit on behalf of the 7 (seven) members of the AssoQiation who have 

been adversely affected by the impugned Order dated 09.06.2006 and 

13.06.2006 which are under challenge in the aforesaid Original Application 

No. 155/2006. 

That, save and except the statements made in the Written Statement which 

have been specifically admitted herein below, the rest shall be deemed to have 

been denied by the answering Respondents. 

That, with regard to the statements made in paragraph 1 of the Written 

Statement, the answering Respondents state that the Applicants are aggrieved 

by the fact that although they had opted for Assam, while options were being 

asked for, they are being deputed to Mizoram and Arunachal Pradesh without 

their consent. The answering Respondents humbly state that deputation, as is 

a well established principle Of law, is a tripartite agreement wherein consent 

of the incumbent, who is sought to be sent on deputation, is essentially 

required to be taken. As such, the same not having been done in the instant 

case, the said orders dated 09.06.2006 and 13.06.2006 are liable to be set aside 

on this count alone. Further, the answering Respondents state that deputing 

them for a period of only 5 or 6 months would not only cause undue hardships 

to the answering Respondents, but would also cause havoc in their personal 

lives with regard to the education etc. of their children. In that view of the 

matter, this Hon'ble Tribunal may be pleased to intervene into the matter and 

accordingly grant appropriate relief to the Applicants/answering Respondents. 

That, with regard to the statements made 'in paragraph 2 of the Written 

Statement, the Deponent has no comments to offer. 

That, the statements made in paragraph 3 of the Written Statement are denied 

by the answering Respondents and it is stated that this Hon'ble Tribunal, after 

considering all aspects of the matter and having due regard to Rule-4(5)(b) of 

the Central Administrative Tribunal Rules, was pleased to admit this 

application and pass the interim order dated 22.06.2006. Be it further stated 

that the Applicant No.2 had been duly authorized by the 7 (seven) members of 
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• the Association, who had been adversely affected by the impugned order 

dated 09.06.2006, to approach this Hon'ble Tribunal, since the Applicant No. 

2/answering Respondent has been agitating their cause on behalf of the 

Applicant No. 1. It is further stated that vide Additional affidavit filed on 

26.06.2006, the Applicant Association has brought on record the names of 

those adversely affected persons, who are members of the Applicant 

Association. This Hon'ble Tribunal vide Order dated 26.06.2006, as well as 

on hearing the parties, had been pleased to grant liberty to the Applicants to 

improve its pleadings and on such basis, the Additional affidavit has been 

filed. As such, the statements made contrary thereto in para-3 of the Written 

Statement shall be deemed to have been denied by the Deponent/Answering 

Respondents. 

That, the statements made in paragraph 4 of the Written Statement 'being 

matters of record are not controverted by the answering Respondents to the 

extent they are borne out of such records. However, the statements made 

therein, are in no way relevant to the issues at hand. 

That, with regard to the statements made in paragraphs 5 and 6 of the Written 

Statement, the Deponent has no comments to offer. 

That, while categorically denying the statements made in paragraph 7 of the 

Written Statement, the answering Respondents reiterate the statements made 

in paiagraph 4.10 of the Original Application and further state that vacancies 

are available at the Assain office to accommodate the Applicants and 

accordingly, the statements made contrary thereto are denied. Further, the 

offer so made by the Respondent Authorities of "posting them back to the 

office of their choice as and when a vacancy arises in such office" is not 

acceptable to the Applicants/answering Respondents in as much as the same 

would cause grave hardship to them in their personal as well as professional 

lives. 
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\ 	9. 	That, with regard to the statements made in paragraphs 8 and 9 of the Written 

Statement, the Deponent has no comments to offer. 

That, while denying the statements made in paragraph 10 of the Written 

Statement, the Applicants/answering Respondents reiterate the statements 

made in Ground Nos. 5.3 and 5,4 of the Original Application, the answering 

Respondents categorically state that they have been discriminated against 

without any reasonable basis or justification and have not been given an equal 

opportunity in their employment, which clearly violates the provisions of 

Articles 14 and 16 of the Constitution of India, which are fundamental rights 

guaranteed to the Applicants/answering Respondents under the Constitution. 

As such, this Hon'ble Tribunal may be pleased to intervene into the matter 

and grant appropriate relief to the Applicants/answering Respondents. 

That, while denying the statements made in paragraph 11 of the Written 

Statement, the answering Respondents state that "if the existence of vacancies 

in Guwahati office has nothing to do with permanent allocationldeputation of 

staff", the Respondent Authorities ought not to have called for options by way 

of Circular dated 23.03.2006. Having called for such option from the 

incumbents/employees, clearly indicates that the authorities were considering 

allocation of employees in different offices prior to separation of the common 

Group - 'C' & 'D' cadres. As such, the statements made contrary thereto are 

contrary to the instructions issued vide such Circular dated 23.03.2006. 

That, while denying the statements made in paragraph 12 of the Written 

Statement, the answering Respondents state that even assuming, but not 

admitting that some of the Applicants had been appointed subsequent to the 

separation of the Assam office, the same does not discount the fact that the 

said officials will have to undergo severe financial hardship if posted in 

Arunachal Pradesh/Mizoram. Besides, as stated herein above, the said 

officials ought not to be sent on deputation without their consent, which is a 

well settled principle of service jurisprudence. 
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¶ 	13. 	That, while denying the statements made in paragraphs 13 and 14 of the 

Written Statement, the answering Respondents reiterate the statements made 

in paragraphs 5.3 and 5.4 of the Original Application as well as the statements 

made in paragraph 10 herein above. 

That, while denying the statements made in paragraph 15 of the Written 

Statement, the answering Respondents state that it is not a fact that the 

Association had submitted a representation on 12.04.2006 to the Respondent 

authorities. In fact, the representation was submitted on 06.04.2006, the last 

date for submission of options. However, the same was forwarded to the 

Respondent No. I only on 13.04.2006. It is further stated that the members of 

the Applicant Association were under bonafide belief that they would be 

adjusted as per the option exercised by them. However, on subsequently 

coming to learn that the members of the Association might be sent to different 

offices, the Association immediately approached the authorities in order to 

work out modalities before issuing any such orders vide various other 

representations dated 19.04.2006, 25.05.2006 etc. As such, the statements 

made contrary thereto are categorically denied. 

That, the statements made in paragraph 16 of the Written Statement are 

categorically denied by the answering Respondents and the answering 

Respondents humbly reiterate the statements made herein above. 

That, with regard to the statements made in paragraphs 17 and 18 of the 

Written Statement, the answering Respondents categorically deny the same 

and state that the Applicants are entitled to be granted relief by this Hon'ble 

Tribunal in view of the foregoing statements as well as the statements made in 

the Original Application. 

That, with regard to the statements made in paragraph 19 of the Written 

Statement, the Deponent/answering Respondents have no comments to offer. 

That, while denying the statements made in paragraphs 20, 21, 22 and 23 of 

the Written Statement, the answering Respondents humbly state that they are 

LI 
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not averse/have not challenged the policy decision of the Government in so far 

as it relates to the .separation of Group - 'C' & 'D' cadres to Mizoram and 

Arunachal Pradesh, but have, in fact, challenged the impugned actions of the 

Respondent authorities of not working out the modalities properly without 

first addressing the grievances of the Applicant Association and have also 

challenged the impugned actions of the Authorities of sending the 7 (seven) 

Applicants on deputation without their consent. As such, considering the fact 

that there has been a challenge to the impugned modalities worked out by the 

Respondent authorities by placing 7 (seven) members of the Applicant 

Association on deputation to Mizoram and Arunachal Pradesh, this Hon'ble 

Tribunal, in exercise of its jurisdiction, would be pleased to grant appropriate 

relief to the Applicants. 

19. 	That, the statements made in this paragraph and in paragraphs 

pP?,0 3 1k CPk?,.. ..+!2 are  true to my knowledge and 

those made in paragraphs . ..................................being 

matters of reccrd are true to my information derived therefrom, which I 

believe to be true and the rest are my humble submission before this Hon'ble 

Tribunal. 

And I sign this affidavit on this the 17aY  of September, 2006 at Guwahati. 

j- 

DEPONENT 
Identified by me: 

Advocate's Clerk. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH AT 
GUWALIATI 

O.A. No.155 o2006 

CIVIL AUDIT ASSOCIATION .. ....... ...APPLICANF 
- VERSUS - 

iii. 

1' 

UNION OF INDIA & ORS. 

RESPONENTS 

Additional affidavit on behalf of 

the respondents: 
 

ADDITIONAL AFFIDAVIT OF THE RESPONDENTS 
I, Shri 	,ctL—- 	son of 	- r 

aged about 40 years, resident of Be.f6la, 	cLcrt in the 

District of 	, .Assam, do hereby solemnly affirm 

and state as follows - 

1. That I am presently won 

Accountant General, in the 

General, (Audits), Guwahati, 

to swear this affidavit 

respondents as I am looking 

and I am well conversant 

circumstances of the case. 

ing a Senior Deputy 

Office of Accountant 

Assam and am competent 

on behalf of the 

after the instant case 

with the facts and 

2. That the respondents beg to state that the 

aforesaid applicant filed the aforesaid original 

application before this Hon'ble Court challenging 

the irtugned order dated 09-06-2006. to the extent 

to which it relates to the transfer / deputation of 

Contd .. . 1- 
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the members of the association in an illegal and 

arbitrary manner, despite clear vacancies being 

available as per the sanctioned strength. 

That the respondents beg to state that the 

Association filed the aforesaid case expressing 

grievances for transfer of the seven members of 

their Association which clearly stated in paragraph 

4.7 of the application. Out of the said seven 

applicants five applicants were already repatriated 

bac)to the office ofPrAccountant General (Autht) 

Assarn vide order dated 23-02-2007. The said' 

ofidials are at serial No.4,5 and 8 to 10 of the 

said order dated 23-02-2007. 

A copy of the said order dated 

23-02-2007 is annexed herewith and 

marked as ANNEXURE - I. 

That the respondents beg to state that the 

repatriate order of the said applicants were issued 

within eight months from the order of transfer 

dated 09-06-2006 clearly shows that the intension 

of the respondents is I  to accommodate all their 
employees including Group C and D cadre as per 

their option and in the process they will be 

fl, 

	

	accommodated within very short time. It is 

pertinent to mention here that Shri Bibhash Ch. 

_ Mandal will be accommodated soon and his order o 

repatriat is expected within a month In the case 

at Pravanshu Dutta Ray the process has been 

initiated and 	 he will be 

repatriated as per his option 	tL 

- 	
Coiitd. .1- 
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5. 	That the respondents beg to submit that the scheme 

adopted 	and 	implemented 	by 	the 	respondents 

authorities is a fair and transparent one and there 

is 	no 	ingredients 	of 	arbitrariness, malafide, 

malice in law nor it is contradictory to any rules 

and there is absolutely no prejudice cause to the 

applicant 	for 	irrlementing 	the 	said scheme 	of 
separation of cadre. 

That in view of the above it has become necessary 

to dispose the case as infructuous. 

That this affidavit has been made bonafide and for 

the ends of justice. 

That the statement made: in this affidavit in 

paragraphs 1,2 are true to my knowledge and those 

made in paragraph 3 1 4 are being matter of 
information derives from record which I believe to 

be true and rest are my humble submission before 

this Hon'ble Court. 

And I sign this affidavit on this the 	.day 

of March 2007 at Guwahati. 

91N 	
(AU4? 

0t2'h-e r. 	 -' 
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OFFICE OF TIlE PRLNC1PL CCOUNTANT GENFRAL (AUDIT), ASSA 

0 0 No Estt I/Audit/385 	
Dated 23 02 200 

In pursuance of Office Order Nos. shown below aga;nst each nwne, : fol!owiit 
offlcerc/officials who Were placed on deputation/tranfcr have been repatriated bad 	1 1 is o f 

	

SI. 	Name of the 	Designation T 	 o. Vice 	0.0. N of the  

	

No 	officer/official 	. 	 (Shri) 	O/o the Pr. 	O/o the repatriated 	
I 	 A.G. (Au) 	A.G. 

	

(Shri) 	
Shillong under ShiIIo. 

I 	 Jtion/ I 	
ransfr 

	

I 	SankarTEpauT 	.O 	JiT :iaKosC 	Esit.1/Audjt/g5 	IT .N/AudiI/)Th ()ired) 	dated 19.0906 i:j080p 

	

2 	Hiten Ch. Dutth 	Sr.A.O, 	T.N. Choudhu1 	Estt-I/Audi85 	stt-i/Au 
retired 	 dated 19.09,06 	dated 08.0 

	

3 	Kamaleswar Borah D.K. Singha 	Esu-l/Audjg5 	Estt-IIj\y 	; 

	

ated 19.09.06 	dated 1 	H 

	

4 	Ranjit Gogoi 	Sr. Auditor 	Subhah Ch. Sarkar 	Estt-I/Audit/s5 	Es. 	nt!24 

	

___________ 	 repatriation 

	

. 	(retired) 	 datdJ9906 	da. 	9.0606 0 	 5 	RatnaJoasdar 	Sr. Auditor 	Sarat Ch. 	 tt-1/Audi1/135 E. •t7Audii/74 

	

6 	P.V.K. Naga Polaiah 	Sr. Auditor 	Mahendra Nath 	Estt1/Audit/135 	:;n-I/Audiii 

	

7 	T. JOh1SO1 uto 	
I .isha retired 	

.; 

	

S 	Binay Kr. Das 	Sr. Auditor 	Sudhangshu Rn. 	Estt.1/Audit/135 Esn-U., 

	

) . 	 Dhar retir 	dadO40]O7d 	6 

	

9 	Malina Acharjee 	Sr. Auditor 	Anil Kr. Baruah 	Esu-I/Audj148 E. 	.udit124 : 
(

/ L 

	

	
-.--. 

	

10 	Snehashis Roy 	Sr. At di 	, 1.). Las (letirc.) 	. Esu .i!AuditJ14 

Authority: 	
Sr. Deputy A ccoiui,ai:i General (A) 's Order dated 22.02.2007 

Sr. Audit 0f er (Adnin. I. 

Memo No. Estt.1/Audjt/9 11/ 2006-7/5 91-5202 	 L)ated:23.02? Copy forwarded for information and necessary action to : 

 
-  

I. The Pr. A.G. (AudiO, Mehalayaetc. Shillong-I 
The Pr. Director of Audit, N.j. Railway, Maligaon, Guwahati-1 I 
The Secretary to the Pr. A.C. (Audit), Assam, Guwahati-29 

• 	 4. The P.A.O., O/o the Accountant General (A&E), Assam. Guwahati 29 
• 	5. The P.A. to Sr. D.A.G (Adnm.), Local 

The A.A.O. Record Sect ioi 
The A.A.0., Estt.l1 Section 
The A.A.O., Conf. Cell 
S.B./P.C. Group 
The Budget Group 

. 	 II. Persons concerned (teli) 
12. Hindi Cell 

Sr. Audit flTieer (Ad'- 

	

çJc' 	
pvt2G 
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GUWAHAT 1 BENCH 	
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G.A. No., 155 of 2006 

Civil Audit Association 

.. 	Appiicnt 

-V 5- 

Union of Indi.a & Ors 

.. .. .. .. .. .. 	 .. .Responderit.s 

IN THE MATTER OF- 

An written objection filed on behalf 

of Respondents against the Affidavit-

in-Reply/Rejoinder filed by the ap-

piicarit 

WRITTEN OBJECTION OF THE RESPECTFULLY 

MOST RESPECTFULLY SHEWETH 

I. 	That with regard to the statement made 	in 

paragraph I & 2 of the i.nstant petition the answering 

respondents have no comment 

Con td ,. 	F .1 



2. 	T h a t-  w i t h regard to the statements made 	:in 

paragraph 3 of the :instant petition the respondents beg 

to state that is an arrangement proposed by the depart-

ment for accommodat..th/adjusti.nq officials in case where 

they cannot be posted in their place of choice. This 

arrangement has been macic with the i.ntenti.on of benefit-

ing the excess opthes since now they would be,  entitled 

to draw deputation allowance. The depart.ment could have 

posted these of f.icials to deficit offices till such time 

as vacancies ar.i.ses in their place of choice. These 

officials would have had to abide by such orders since 

as per existing pnlicy, all officers borne on the common 

cadre have transfer liability to any place in the north-

east However, the department has taken a humanitarian 

view and has tried to give an incentive by way of giving 

these excess officials the status of deputationists. 

Regard.ing submission of the applicants that their 

transfer to the 0/n the Accountant general (Sudit) 

Mizoram and Accountant General (Audit) Arunachal Pra-

desh would cause havoc in their personal life and hard-

ship to the education of their ch.ildren the answering 

respondents beg to submit that it is well settled propo-

sit.ion of law that transfer of a Government servant who 

is in a transferable post is an inc.idence of service & 

the employer is the best judge of utilizing his service. 

Thus the contention of the applicants is not tenable in 

the eye of law., 

I - 
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3.. 	That with regard to the statement 	made 	in 

paragraph 4 	of th€.:instart petition the answering 

respcndersts have no (zommer3t.. 

That with regards to the statement made in para- 

graph S of the ins t.ant petition the humble respondent.s 

beg to submit that in the case of Prakash Chander Vs 

Union of India (1991) 15 ATC 652 (Del) 	(19910 1 SLJ 

(CAT) 162 the applicant, claiming that he filed the 

aplication .th representative capacity- Rule 4(5) (a) 

not found to have complied with. In view of the above 

dec.i.si.on., the humble respondent.s beg to submit before 

the Honhle Tribunal to review its earl.ier orders dated 

22/06/2006 and quash the application ab initlo as the 

t3eneral Secretary of the Civil Audit Associ.ation 	Group 

C and 	has no locus stand in this case. 

That with regard to the statement made in 

paragraph 678 and 9 	of the instant petition the 

answering respondents have no comment. 

That with regards to the statement, made in pare- 

graph tO of the instant petition the answering respond-

ents beg thstht.e that by transferring the applicati.ons 

to man the deficit offices the respondents has not 

violated any provisions of Constitution. 

That with regards to the statement made in para- 

graph .11 of the instant petition the answering respond-

ent.s beg to state that the options were called for 

posting of the officials to the place of their first 

T:n td. 



choice on the hais of sen:ior:ity w i t h reference to 

required strength wh:Lch has formed the basis for irans-

ferrinq officials to deficit offices.. 

B.. 	That with regards to the statement made in para- 

graph 12 of the instant petition the answering respond-

ents beg to state that instead of posting these off i-

c.i.ais straight way to the deficit offices they are 

posted on deputation basis to these offices so as to 

mitigate their financial problems.. 

The answering respondents reiterate the statement 

made in Para-13 of the instant petition the answering 

respondent.s have already stated in para. 13 and 14 of the 

counter affidavit.. 

That with regards to the statement made in para- 

graph 14 of the instant petition the answering respond- 

ents beg to state that except for a few offici.als 	all 

the Group 	& fl officials of GuwahatJ, opted for the 

(Jo the Pr. Accountant. General (udit) Assam Guwahati.. 

On receipt of the option papers the respondents have 

taken a content.i. ous decis.ion not the disturb any Group 

Y of f.iciais from Shillong or Guwahati except one Group 

D. emp].oyee of Shillcing who voluntarily wanted to 

posted in Guwahati.. it would also be evident that with 

the opening of new offices only 7 officials from Guwa-

hat.i off ice were d.ist.urhed which itself would proof the 

sympatt- et,ic approach of the respondents.. 

Ike 

c:ctr td .. 	., ,. I 



I.I.. 	That with regards to the stathment made 	o par-a- 

graph .1.5 of the instant petit:.k.on the answerlflg res pon ci-

cots have already stated in par-a 16 of the ccnm ter 

a f f :i d a vi. t 

That with regards to the statement made in para- 

graph 16 of the instant petit.ion the answering respond-

ents beg to st.ate that in view of what has been stated 

in the foregoing paragraphs there is no merit in the 

original application as well as in the affidavit in 

reply and the Hnnhle Tribunal may dismiss the applica-

t.i.on with cost. 

That with regard to the statement made in 

paragraph 17 of the instant petition the answering re-

spondents have no comment. 

That with regard to the statement made in 

paragraph .1.8 of the instant petition the answering re-

spondents beg to state that in view of what has been 

stated in the foregoing parqraph it would be evident 

that modalities of the separation was formulated with 

the fairness with all fairness and effort was made to 

disturb the least number of officials to man the deficit 

of f ice. The respondents 	therefore suhmI.t that the 

original application may kindly he di.smi.ssed with cost. 

Cont,cL . 
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VERIFICATION 

I 

about 	. t(Q. 	years 	at 	present 	working 	as 

.A€tfrk4 4 . 

is one of W wspondcrits and w1ng stcps in this casc bng 

duly authorized and competent to sign this veritkation for all respondetns, 

do hereby solemnly affirm and state that the statement made in paragraph 

k 	-c 	 arctrue 

to my knowledge and belief, those made in paragraph 

being matter of records, are 

true to my infonnatior derived there from and the rest are my humble 

subrmssion betore thiq HumbJeTnibunal. i have not suppressed any materiaL 

t1cL 

And I sign this verifcatkin this -- 	-th dy of Sttetier 24 at 

1)EPO}I1NT 

(rT' 
Sr. Deçu:y ,\ccountant General (Admn.) 

T1T 	- 
0/0 the P:. 	I unt General (\ uJ i) Assani 

-t -  •: 
LkkoLi. Gutliai-2. 


